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BEFORE THE NATIONAL GREEN TRIEUNAL
SCOUTHERN ZONE. CHENNA!

Rpplication No.275 of 2024 (52) i /74

K Saravanan S/o Kasinathan
Aged about 37 years
30 ururkuppam Besant Nagar, Chennai — 90 S ferr oz
Vs
1. Tamil Nadu Cozstal Zone Ianagement Authority
By its Member Secretary
1. Jennis Road, Panagal Building
- -
Ground Floor, Saidapet. Chennai — 600 015
2. The National Highways Authority of In
Rep by its Project Director
Sri Balaji Towers, 54-22, Butt Road, near kathipara Junction
South Phase, SP Industrizl Estate Area, Parangi malai
Guindy, Chennai, Tamil Nadu — 600 016 - Respondents

Status report filed by the 2" Respondent
I, IA.S. Chaithanya son of Mr. M. Thejendranath, Hindu, 2ged about
40 years, presently working as Project Director, Project Implementation
Unit (PIU) — Chengalpattu, having office at No. 41/2A. 2/285, Second

Flogr Velachery - Tambaram Main Road

Santhoshapuram

y

7q.04.93-41 |M.C. Chaithanya
ofrzra 2372 | Project Directar
97§, §TATE IPIU Chengalpatty

R ]
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do hereby solemnly affirm and

Medavakkam, Chengalpattu District,

sincerely state as follows:

ect Director, Project lmplementation Unit -

1. | am serving as Proj
dlam conversant

Chengalpattu, National Highways Authority of India an

with the facts of the case from the records available in the office as such

| am Competent to swear this status report on behalf of 2 Respondent.

2 | submit that the existing ECR connecting Chennai & Puducherry

was initially designated as State Highway (SH-58). The stretch was

developed as 2 Lane with Paved Shoulder / 2 Lane by State Government

of Tamil Nadu through its corporation M/s. TNRDC.

3. | submit that Government of India decided to develop various roads

in the country under Bharatmala Pariyojana and circulated an SOP dated.
03.11.2017 regarding investment approval for Phase — | of Bharatmala.
The list include project connecting Chennai to Puducherry stretch of 137

Km vide SI. No. 7 of Annexure Il (c) under Feeder Routes. The stretch
was entrusted to NHAI for implementation.

4. | submit that National Highways Authority of India had obtained
clearance for the project from Mugaiyur to Marakkanam (Pkg Il) of ECR
from Ministry of Environment, Forest and Climate Change and
Government of India (GOI) vide File No. 11-17/2019-IA-lll dated
23.10.2020 based on the recommendation of Tamil NadysCoastal Zone

’

TH.TN. IM.S. Chaithanya

wftaror 3| Project Director
u.gn.§. 9TEUg | PIU Chengalpattu
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Managemen\ Authorily

(TNCZMAY
26.06.2019 |

S Lr. No. 9309/EC-3/2019-1 dated

General Arrangement Drawing

(In short GAD )
Department (in short WRD)

to Water Resource
for obtaining enter upon permission and to
& , ,

ommence construction With an assurance that they will take up the

construction activity initially for length of 50% of the Wwaterway across
the river and the rest will be taken up by clearing the already dumped

material. It is also assured that the entire waterway area will be cleared

within a month once the construction of the bridge is completed.

B. I humbly submit that A Major Bridge is proposed to construct for

S00m across Odaiyur Lake on as a part of Mamallapuram - Puducherry
(PKG-02) on NH-332A (ECR). NHAI has obtained necessary CRZ

clearances from MoEF&CC as the project passes through CRZ limits at

various locations including Odaiyur lake.

7. | humbly submit that during execution of works by M/s SPL ECR
Highway Pvt., Ltd., this petition is filed before NGT Southern Zone,

Chennai Bench seeking to

a). direct the 2" Respondent to remove all the soil and other
materials dumped inside the Yedayanthittu estuary and restore the area

to its original condition

UGG |M.S. Chaithanya

uRaer e | Project Director
g g, UTedg, |PIU Chengalpattu
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b). direct the 2! Respondent to construct a bridge on stilts across
the entire widthof the estuary ,and notfill in/create embankments in CRZ

IB and IVB areas as per the approved CZMP.

¢) direct the 2" Respondent to avoid the area marked as CRZ in aligning
the bridge,and restore the area destroyed by clearing mangroves and land
filling
d). direct the 1st Respondent to take action against the 2" Respondent

for violation of CRZ notification 2011,

8. | further submit that already a status report was filed by NHAI in the

earlier OA 106 of 2024 stating that the cofferdam is proposed in two
stages for Half width of Odaiyur lake instead of entire width at single stage
to ensure free flow of natural tidal water. The Earthen Material being used

for construction of cofferdam will be removed within one month after

completion of Major Bridge construction as specified by CRZ, MoEF & CC
under Specific Condition while issuing CRZ clearance on 23.10.2020_ |
humbly submit that It was appraised to the Tribunal that the works are in
compliance to CRZ Clearance and construction of cofferdam is universally
adopted method for construction in Water Bodies. It was submitted to

Tribunal that Cofferdam will be taken up in 02 staggs to ensure

TH..T IM.S. Chaithanya

ufae Frer | Project Director
g g, dTETg IPIU Chengalpatty
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9.1 humbly submit that the Odaiyur Lake s backwaters

after completing major

, hence falls under

RZ-\VB. As per the conditions, construction of bridge is a permitted

activity however debris after construction shall be removed

Sl.
No. \ From To Remarks
&_1_ 33.915 NDZ
2 33+969 | CRzZ-IVB
|3 33.993 | crz-B
| 4 34+093 TTNDZ
S 35+585 " NDZ
6 36+908 T NDZ
I 36+920 CRS-IB
8 37+335 ' CRZ-IVB
9 37+359 CRZ-1B
10 37+557  NDZ
11 39+690 " NDZ
12 54+884 NDZ
13 55+157 CRZ-IA
14 55+175 CRZ-B
15 55+509 CRZ-IVB
16 55+559 CRZ-IA
17 55+806 - CRZl
18 55+824 ~ CRZ-IA
19 55+994 CRZ-Il
20 56+116 CRZ-IA
21 56+168 CRZ-IB
22 56+761 | 0593 | CRZ-Il
23 | | 59+612 | 1.744 | CRZ-Il
| T Total| 7.302 | Qé 5@

Wﬁa‘tﬂ IM.S. Chaithanya
uﬁu\wn faern| Project Director
g, §. wreag 1P Chengalpattu
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NHAI M/s. Aarvee

bly submit that DPR Consultant engaged by

rts for obtaining NeC
p mapping of CRZ

10.  hum
essary clearances

Associates prepared various repo
Consultant has taken U

for CRZ clearances.The
ing, Anna University,

s through Institute of Remote Sens

Boundarie
MoEF, Government of India. As

Chennai, which is empanelled agency by

certified by Anna University, the Major Bridge

per the CRZ Mapping
_ VB i.e., Intertidal Zone.

portions falls under CRZ
n certified maps, the DPR Consultant

11. | humbly submit that based 0

vide Lr. No. AAJEWS/2145/2018-19/2074, dated. 10.06.2019 furnished

necessary reports for obtaining CRZ clearances. Accordingly, NHAI vide

Lr No. 1048, dated. 30.11.2018 submitted proposals to Tamil Nadu
Coastal Zone Management Authority (TNCZMA), Chennai requesting for
issuing necessary clearances.

12. | humbly submit that TNCZMA vide Lr. No. 9909/EC-3/2019-1, dated.
26.06.2019 recommended proposal to Ministry of Environment, Forest
and Climate Change. Government of India vide File No. 11-17/2019-1A-

IIl, dated. 23.10.2020 communicated CRZ clearance for the project with

specific conditions that as committed by the NHAI, five times the number

of mangroves destroyed or cut during the construction process shall be

replanted as compensatory mangrove afforestation, in an area of 21.283

ha. In consultation with the Forest Department.

- ?

(AR IM.S. Chaithanya

trﬁu’rifm'ﬁé?ra?l Project Director
g.@.. ITAUg | PIU Chengalpattu
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of 396 Mtrs & 18 Mitrs length parallel to the existing Bridge, which are

sufficiently catering the needs of Tidal variations to maintain the current

scenario. Further, it is to submit that there are Salt Pans towards Western

Side of the Bridge, which is a commercial activity.

14. | humbly submit that as submitted above, while issuing CRZ

clearances by MoEF&CC, it was instructed to take up 05 times the number
of mangroves destroyed or cut during the construction process shall be
replanted as Compensatory Mangrove Afforestation. As per initial survey,
it was reported that the existing mangrove at 03 Nos of locations will get

affected due to proposed 4 lane bridge. The details are as hereunder:

Area Cost of
proposed for Nos of Mangrove
Sl. Chainage Location Mangfove_ Mangroves | Plantation
No. Plantation in in Lakhs
Ha.
| Km. 154700 - | Creek near 5 044 17654 / 46.86
' | Km.15+800 | Kalpakkam :

4

UH.URT. S 1M.S. Chaithanya
gRaysr A | project Director
9.91,§, YTEg 1pIU Chengalpatty
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[ ————

B
— Area Cost of

proposed for Nos of Mangrc?ve
Sl. Chainage Location Mangrove_ Mangroves | Plantation
No. Plantation in in Lakhs
Ha.
9 Km. 23+300 — Creek near 4919 17217 45.70
Km. 23+400

L __ Vayalur
Km. 54+400 — Creek near 11.32 39620 105.16
& Km. 55+600 Marakkanam :

15. | humbly submit that during execution of existing mangroves at 02

Nos of locations l.e., Km. 15+700 — Km. 15+800 (Creek near Kalpakkam)

& Km. 23+300 — Km. 23+400 (Creek near Vayalur) are not affected, as

NHAI has decided to utilize the existing structures instead of construction

of new bridges. Accordingly, out of 03 Nos of locations, mangroves are

getting affected only at 01 location l.e., at Km. 94+400 — Km. 95+600 in
Yedayanthity Estuary near Marakkanam.

16. | humbly submit that based on the fielq sSurvey and final approved

designs for the Project, Independent Engineer reported that mangrove

plantation to an extent of 1565 Sam are getting actually affected due to

the proposed bridge construction (Reports Enclosed)

17. | humbly submit that Respondent — 02 vide Letter No. 1903, dateq.

16.10.2023 requested DFO, Villupuram to furnish Proposals towards

Compensatory Afforestation towards mangrove trees. In résponse to that,

DFO, Villupuram vide Lr. No. C. No. 8673/2023/L.2 dated. 21.11.2023

informed that “...there is no Suitable land available

r mangrove

AU [M.S, Chaithanya
Wﬁ'ﬂ\wm.ﬁé?m Project Director
RARRA: L i ST Chengalpatty

@ Scanned with OKEN Scanner



Plantation iy, Villupuran, Di

Sl"' ] 1 ' .
lCl C ”(/ I”L y 1)0 C(."'/'/Od Ol/{ n CO”SU” [I n /H’
DJ‘O, CUdd(’]IO'O. . .".

18,

10.05 | |
05.2024 '@quested DFO, Cuddalore to furnish detailed proposals

towards Mangrove Afforestation, DFO, Cuddalore vide Lr. No.

3000/2024/D, dated. 05.07.2024 furnished the detailed proposals for Rs.

1.97 Crs towards Mangrove Plantation in 11.32 Ha with total 75,000 Nos

of Trees in Pichavaram Mangrove area under Cuddalore Division. NHAI

has remitted Rs. 1.97 Crs on 29.08.2024 to the Forest Department for

taking up of Compensatory Afforestation towards disturbed mangrove

plantation. Hence, the allegation made by the applicant are not
acceptable,

19. | humbly submit that Respondent — 02 vide Lr. No, 1573, dated.

23.08.2024 communicated the directions of Tribunal dated. 22.08.2624 in
respect of O.A. No. 106 of 2024 to both IE & Concessionaire and
instructed them for strict adherence with reference to the construction
methodology in the Back Waters i.e., CRZ — IVB. During subsequent
inspection, it was observed that even though the Concessionaire for the
work M/s. SPL ECR Highways Pvt., Ltd., has taken up rectification work

in respect of additional Cofferdam in Odaiyur Lake, they have not taken

up similar action in respect of another Back Water area i.e., edayanthitu

MEAWIRIS n’|'M.s. Chaithanya

uRarsrn fde| Project Director
q.w1.8, iifmw | PIU Chengalpatty
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Near Marakkanam. The same was observed that necessary instructions
Were issued to both IE & Concessionaire for the project for immediate

rectification incompliance with the NGT orders.

20. | humbly submit that Independent Engineer vide Letters dated.

25.06.2024, 04.07.2024,  15.07.2024, 07.08.2024, 12.08.2024,

14.08.2024, 26.08.2024 & 16.09.2024 instructed Concessionaire M/s.

SPL ECR Highways Puvt., Ltd., multiple times for removal of excess

embankment in the area. The Concessionaire submitted invoices towards
Project Milestones for Rs. 31,68,00,000/- on 01.07.2024. While
processing the invoices, NHAI has withheld Rs. 3,36,60,000/- exclusively
on account of deviation in the construction methodology in the back
waters and the same was informed vide Lr. No. 1560, dated. 21.08.2024.
21. | humbly submit that Subsequently, vide Lr. No. 0602, dated.
26.03.2024 a Notice has been issued to the Concessionaire for immediate

rectification of the excess Cofferdam failing which action under the

provisions of Concession Agreement was initiated.

22. | humbly submit that in response to the various letters issued by
both NHAI & IE, The Concessionaire vide letter No. SEHPL/NH-
332A/MM/P2/PMO/653 dated 30.07.2024 furnished a copy of letter issued
by EE, WRD, Lower Pennaiyar Basin Division, Villupuram has mentioned

0

Q.G | M8, Chalthany
tRaYofit Frem| Project Director
t.n.§. YTeTTg, | PIU Chengalpattu
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For Co - :
“S‘dem\g d\scharge of water due to tidal variation, the

avai
lable open arrangements has been sufficient to meet the river

flow and in forth coming monsoon tide variation, the available
arrangements has not sufficient. Hence it is requested to do the

necessary future opening arrangements for free flow of water with

respect to tide variation before onset of monsoon.

Further the heavy excavating machineries of more numbers should

be kept at site for emergency”

However, both Authority & IE have not accepted the same and
repeatedly instructed Concessionaire to remove the soil. From the above,
it may be observed that Respondent — 2 has already initiated action
towards the violation raised by the petitioner.

23. Keeping in view of the directions of NGT vide Orders dated.
22.08.2024 in respect of earlier O.A. No. 106 of 2024, the Respondent (2)
has instructed the Concessionaire to remove excess Cofferdam
immediately. Further, EE, WRD vide Letter dated. 30.09.2024 stated that
“It has been assured that at the Major Bridge site (Km. 55+350) across
Ongur River, all the 4 bays (Cofferdams) will be opened before the onset

of monsoon. But it has been noticed that the Cofferdam and all other

e, Y= | M.S. Chaithanya

yRarorr fre| Project Director
g@.$. U, |PIU Chengalpattu
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; i uct the
: hich will obstr
construction materials are still on the water way, W

he water may please be cleared soO

water flow during monsoon. Hence, t
as ensure the free flow of water to sea.

24. The Concessionaire vide letter ~ Nos. SEHPL/NH-
332A/MM/P2/PMO/791 and 792 dated 03.10 .2024reported that the
excess length of Coffer Dam has been removed. Project Director, NHAI,
PIU, Chengalpattu on behalf of Respondent No.2 inspected the project
locations on 09.10.2024 and confirmed that no excess length of
Cofferdam at site

25. | further submit that Concessionaire M/s. SPL ECR Highways Pvt.,

Ltd., vide Letter No. 782 dated. 28.09.2024 informed that they have

removed the excess length of Cofferdam (Site photographs enclosed)

26. | further submitthat Further, in the earlier O.A. No. 106 of 2024,

Respondent No. 2  has assured that no construction activities will be

taken up within Odaiyur Lake area. However, Independent Engineer vide

Letter No. 139, dated. 19.09.2024 reported that “... Construction of Slip

Road from Km. 39+400 to Km. 39+500 and the entry / exit for a length of
285m towards Mahabalipuram side form Km. 39+400 as per Fig. No. 2.1C
given in Page No. 18 of IRC: SP-84-2019 is falling in the Odaiyur Lake

territory till Km. 39+500 on RHS. Therefore, it is not possible to construct

the Slip Road and exit ramps based on the final verdict of Soqth Zone

, 7
e
OHLTRT. AR 1M.S. Chaithanya

yRator fiderds | Project Director
§.gi.$. TIIE | PIU Chengalpattu
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NGTassmmd

above. Fyuy ;
' 181, without constructi '
Km S344h0 N Struction the Slip Road upto

dexitr
amp from the Lvup location of Km, 39+727 on RHS

f constructi
truction the LVUP to provide safe access to the road

Authori o
ty to take Permission of the South Zone NGT for construction of

Sli -
IP Road as Stated above to facilitate the safety of the road users and to

enable the pumose of the LVUP constructed. The area of construction

Into the Lake portion for this purpose is estimated about 2648 Sqgm. A
sketch showing this is enclosed with this letter for ready reference of the

Authority and for onward submission to South Zone NGT to take their

permission...”

27. | further submit that Keeping in view of safety of Road Users,
construction of Slip Road is very much essential failing which there is
every chance that people may travel in opposite directions on the high-
speed corridor, leading to fatal accidents. As the extent of construction is

very nominal to the tune of 2650 sqm along the edge of existing road

(Drawings enclosed), the Tribunal may kindly permit for construction of

Slip Road at this location. Site photographs showing status is submitted

herewith.

TG IM.S. Chaithanya
uRater faers| Project Director
9.8, WIEUg | PIU Chengalpatty

@ Scanned with OKEN Scanner



28. Hence, | pray that this status report may kindly be recorded and pray

that this Hon'ble Bench may kindly be pleased to pass suitable orders

taking into consideration the facts narrated above and thus render Justice.

Solemnly affirmed atChennai on
this the 17" Day of  October
2024 and Signed his name in my
presence

UG, =T I M.S. Chaithanya

yRaier faeers| Project Director
g.@g. 9eug |PIU Chengalpattu

Before me £ Ml sq &5113
(€ DEE P
Advocate : Chennali Us?, Addd | awt

CUhardeey

W‘\BL‘ lopnt ,NGULB
(N
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BEFORE THE NATIONAL
GREEN TRIBUNAL
SOUTHERN ZONE,

CHENNAI
Application No.272.0f 2024
(82)

K. Saravanan s/o kasinathan

Aged about 37 years
30, ururkuppam, Besant
Nagar, Chennai - 90

- Applicant

Vs

1. Tamil Nadu Coastal Zone
Management Authority

By its Member Secretary

1, Jennis Road, Panagal
Building

Ground Floor, Saidapet,
Chennai-600 015

2. The National Highways
Authority of IndiaRep by its
Project DirectorSri Balaji
Towers, 54-28, Butt Road,
near kathipara JunctionSouth
Phase, SP Industrial Estate
Area, Parangi malai

Guindy, Chennai, Tamil Nadu
-600016
- Respondents

Status report filed
by the 2
Respondent

Mrs S.R.Sumathy
Counsel for 1st Respondent
G3, Singapore Plaza,
No.164, Linghi Chetty Street,
Chennai - 600001
(M) 9443326242
sumy85@yahoo.com
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Application No.278.of 2024 (SZ)

K. Saravanan s/o kasinathan
Aged about 37 years
30, ururkuppam, Besant Nagar, Chennai — 90 - Applicant

Vs

1. Tamil Nadu Coastal Zone Management Authority
By its Member Secretary

1, Jennis Road, Panagal Building

Ground Floor, Saidapet, Chennai — 600 015

2. The National Highways Authority of India

Rep by its Project Director

Sri Balaji Towers, 54-28, Butt Road, near kathipara Junction

South Phase, SP Industrial Estate Area, Parangi malai

Guindy, Chennai, Tamil Nadu — 600 016 - Respondents

INDEX TYPED SET OF DOCUMENT

S.no Date Particulars of Documents Page no

Letter of DFO, Villupuram

1. 21.11.2023 vide Lr. No. C. No. l
8673/2023/L.2

2. 10.05.2024 | Letter of NHAI vide Lr. No. ; . 3
0887 dated. 10.05.2024
addressed to DFO,
Cuddalore
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——

-

| 05.07.2024

|

vide Lr. No. 3000/2024/D,

addressed to NHAI,
furnishing the detailed
proposals for Rs. 1.97 Crs
towards Mangrove
Plantation in 11.32 Ha with
total 75,000 Nos of Trees
in Pichavaram Mangrove
area under Cuddalore
Division.

lullunlD?O Cudda|or;:' 7

h=7%

23.08.2024

Letter of NHAI vide Lr.
No. 1573, dated.
23.08.2024 to both IE &
Concessionaire
communicating the
directions of Tribunal
dated. 22.08.2024 in
respect of O.A. No. 106 of
2024 and for strict

adherence of the order

25.06.2024,
04.07.2024,
15.07.2024,
07.08.2024,
12.08.2024,
14.08.2024,
26.08.2024
&
16.09.2024

Letter of Independent
Engineer addressed to

Highways Pvt., Ltd

Js—39

Concessionaire M/s. SPL ECR

21.08.2024.

NHAI Lr. No. 1560
addressed to
Concessionaire M/s. SPL
ECR Highways Pvt., Ltd.,

26.03.2024

the Concessionaire for

the excess Cofferdam

NHAI VIDE Lr. No. 0602, a
Notice has been issued to

immediate rectification of
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Q -—
Qs 30.07.2024, | Letter of Concessionaire
addressed to EE, WRD ;
vide Lr. No. SEHPL/NH- 1
5 332A/MM/P2/PMO/653, —
. 19.9.2024 Letter of Independent
Engineer vide Letter No. é’oa" S0
139
[
10 09.10.2024 | Letter of Independent e
Engineer addressed to A/-51°
NHAIPIU,Chengalpattu
—
11 Photos 17
—

Dated at Chennai on this 14® Day of Oct 2024

(O‘g\ ) V)
Counsel for 2nd Re poq%nt
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TAMIL NADU FOREST DEPARTMENT
From 1¢ 7 Direckr,
v ('c'”' ==X
El:r—nf uf’w;hosf.‘v;n‘ H PIU- G‘)‘:‘?’ Ipaz1.600 073
Villupuram Forest Division, '
Near C:tL t House, Master plzn
!'.'Z“!S S lupuram
Compie Vs " C.No.§673 2023/L2. Dated. 21.11.2023
Sir,
Sub: NHAL PIU, Chengalpativ— —(PKG-II) Forx lzning of f Muzziyor to merzieenzm
- cecticn of NH-332A from Km.31/000 to Km 62/000 (Dssign Chainzge ) under
S Bharzmalz periycjan Prse-1 (Feeder Routes) in the Stzte of Tamil Nedu on
Cat= l2 7},,’7; ’ Hybrid Amuity Mode — Compensziory Afforestztion o vz ':is failing of
L }'}4? : Mangroves For fisther zcon—Regarding
S =l , | .
L] T Ref:  1MoEF&CC ENc.11-17/2019-LA-1IL, dzt=d: 23.102023
LAO .
PXARGE ! 2.DGM & Pmjet Director, PIU -  Chengalpam
FVR(S%) . . NHAI/HOIWJZOM?I’J CPT/1503 Dzt=d 16.10.2023 ;
PRS(S5)
VAUM (SE) Py .
ZJ;SH‘S‘ [ stzte that in the 2% Ref Ciied, the project Director, (PIU) Cheagalpamy reguested to
YHE furprh the proposa) towards compensziony sTForestation 2nd also the detzils of land identified for taking
up of mzngrove plzntztion in villupurem district.
L In respect of Villupuram district, besed ca initial assessment by the Research Sciemist, field staifs
" of Forest depaniment 2nd revenuz officials the following lands zre jdentified for mengrove plamauon.
"SNo | Name of the arez .
1 Kazhey=li Esteary Island - —
’ 3 | Edayenthitiu: Islznd ' s )

But these jdeniified Tznd falls under the control Of the Salt department, which comes under
L&inis'.ry of commerce, Government of India, where no objection cerfificate is not given to raise the
plariztion by the department. Hence in respect of Villupuram District, there is no suitable land available

for mangrove planztation znd may be carried out in consultztion with District Forest Officer, cuddalore
Yours Sincerely,
. Sd/- Sumesh soman,
' District Forest Officer,
Villupuram Forest Division,
Villupuram.

Copy to: The District Forest Officer, Cuddalore Division, Cuddalore. o
. : N
Iitrue copy/ by order// \O
Superixtendent

22 \w\2>

Home Page
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@:"?7\-':,\ VT '-r‘l"'rﬁ:a -:j':;(fn'ﬁf arisTH Lo
‘§o:'\',§;i‘f"§\ (== afiapa e FroasuIt AEATEA, g
§;‘f‘f.‘;’- National Highways Authority of India

ernment of India)

S ’
J‘,‘ \ (Ministry of Road Transpoit and Highways, Gov
”?{\‘7"":‘:‘%“ afima st 'a'mi b ';T’R‘WE Project Implementation Unit - Chengalpattu
\':?\f;ﬁk;tc* RS TTTRzss Rt T g g, AT, ATE, itarey Foren, AfaveT - 600 073
- J
e ' No. 41/8A, 2/285, Velachery - Tambaram Main Road, Sathosapuram,
WWNNE ST Medavakkam, Chennal, Chengalpattu District, Tamil Nadu - 600 073.

< oa/Phone : 91-44-2274 0156 -Aw/E-mall : pluchengalpauu@nhal.org

NHAI/11014/17.L/2024/PIU.CPT/ © Y87 10t May 2024

To,

District Forest Officer,
Cuddalore Forest District.
Cuddalore District.

Email: dfocud@yahoo.com.

- II) Four laning of Mugaiyur to Marakkanam

Section of NH-332A from Km. 31/000 to Km. 62/000 (Design Chainage) under
Bharatmala Pariyojana Phase - 1 (Feeder Routes) in the State of Tamil Nadu
on Hybrid Annuity Mode - Compensatory Afforestation towards Felling of

Mangroves - Reg.

Sub: NHAI, PIU, Chengalpattu - (PKG

1. MoEF&CC F. No. 11-17/2019-1A-1ll, dated. 23.10.2020.

2. This office Lr. No. NHAI/11014/06/2022/PIU.CPT/1903, dt. 16.10.2023.
023/L2 dated. 21.11.2023.

Ref:

3. DFO, Villupuram Office Lr. No. C. No. 8673/2

Sir,

This has reference to 4 laning of Mamallapuram to Puducherry section of

NH-332A (ECR) taken up by NHAI under Bharatmala Pariyojana in the State of

Tamil Nadu.

2. As a part of the same, the Authority have proposed alignment along the ECR

by Widening & Strengthening / Re-alignment / Construction of New Green Field

Bypass as per the standards & specifications of MoRTE&H and IRC. It is also proposed

to construct new bridges and widen existing bridges across Back Waters, other Water

Bodies etc.

3. As the project passes through Coastal Regulation Zone, proposals were
submitted to MoEF&CC through Tamil Nadu Coastal Zone Management Authority.
While submitting the detailed reports to TNSCZMA for obtaining CRZ clearances, a
detailed report on Mangrove Conservation & Management Plan including Mangrove

Afforestation Plan was proposed and copy of the same is enclosed herewith for your
kind perusal. 5#/(/

7Ttz Frgtay : A1-5 @ 6, FaT-
Comorato oﬂm‘ﬁ;ﬁ;&i; fazz-10 gave, ¢ R - 110075, FOH : 91-11- 25074100 / 2507 4200 AT : hitp:/iwww.nhal.gov.In
oclor<40, Dwarka. New Delhi-1 10075. Phone : 91-11-2507 4100/ 2507 4200 Website : httos/www.nhai.cov.in
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National Highways Authority of India

]

- MOEF&CC vide Letter No. 11-17/2019-1A- lll, dated. 23.10. 2020 issued CRZ
ugaiyur to Marakkanam section passing through

The Ministry while
cution of

clearance for the project from M

Chengalpattu (Erstwhile Kancheepuram) & Villupuram Districts.

according clearances specified certain conditions to be fulfilled during exe

the project, which include five times the number of mangroves destroyed or cut

during the construction process shall be replanted as _compensatory mangrove

afforestation in consultation with Forest Department.

3. The project achieved Appointed Date on 07.12.2023, as a part of widening
| to existing bridge near Marakkanam across Back

construction of new bridge paralle
Waters has been taken up. The existing Mangrove plantation of about 181 Nos

approximately is getting affected. (Site photographs are enclosed).

6.  Earlier, NHAl approached DFO, Villupuram for proposals towards

Compensatory Afforestation of Mangrove Plants. In reply to this office letter vide

reference 2" cited, DFO Villupuram vide reference 3 cited informed that “there is
no suitable land available for mangrove plantation in Villupuram District and may
be carried out in consultation with DFO, Cuddalore”.

In view of the above, it is requested (i) to provide details of land identified
for taking up of 05 times Compensatory Mangrove Afforestation and (ii) to furnish
proposals along with Cost Estimates for further necessary actlon please. :

Yours faithfully,

Encl.: As above.

(M. S. Chaithanya)
Project Director.

Copy to:

1. The Regional Officer, NHAI, Chennai - For kind information.
2. DFO, Villupuram - For kind information.
3. DFO, Kancheepuram - For kind information.
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TAMIL NADU FOREST DEPARTMENT

From To
Project Director,

Thiru.S.Gurusamy, L.F.5. ' ’
National Highways Authority of India,

District Forest Officer,

Cuddalore Forest Division, Chengalpet Division,
Old Collector’s Office, Tamil Nadu.
1% Floor,

Cuddalore - 607 001.
Ref.No. 3000/2024/D, pated: 05 .07.2024.

Sir,

Sub: CRZ Clearance for four/six/eight laning of
Mugaiyur to Marakkanam Section of NH-
332A from 31,000 km to 62,000 km under
Bharatmala Pariyojana, Phase I (Eackage-II)
in Villupuram & Kancheepuram District, Tamil
Nadu - regarding.

Ref:  Government of India, MOEF & CC F.No. 11-

17/2019-1A-111 (IA.III  Section) dated
23.10.2020.

* KKk K K

I submit that on perusal to the reference cited above of CRZ
Clearance (copy enclosed), I wish to state that while according CRZ
clearance for the above project falls within the Villupuram circle
jurisdiction at Km. 54.400 to Km. 55.600 (Location: Creek Near
Marakkanam) it was emphasized with the area proposed for Mangrove
Plantation to an extent of 11.32 Ha towards planting of 75,000 numbers
with the estimated cost of Rs. 1.97 Crore (including maintenance) have
been accepted as per recommendation of the Expert Appraisal Committee
(CRZ). The above Mangrove restoration project finds place at Sl.no. 3 of
table: Additional Mangroves Plantation details at Page no. 3 in the
reference cited.
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In this regard, 1 wish to state that as part of the mangrove’s
restoration project as per above CRZ Clearance we have identified an area
to an extent of 12 Ha in Cuddalore division, Pitchavaram mangrove areas
and we would like to take up this plantation activity within this financial
year.

Therefore, you are requested to contribute an amount of Rs. 1.97
Crore towards planting of 75,000 no of mangrove seedlings for restoration
of the mangroves in this particular area. The following are the details of

the bank remittance.

Name of the Account : District Forest Officer

Name of the Bank : SBI,Manjakuppam
Account No : 32373507291
IFC Coad : SBIN0004891

Encl: As stated above.
Yours Sincerely,

Cuddalore.
o
Copy submitted to the Principal Chief Conservator of Forests (Head of
Forest Force), Chennai.

Copy submitted to Chairman, Tamil Nadu Coastal Zone Management
Authority, Environment & Forests Department (EC-3), Government
of Tamil Nadu, Secretariat, Chennai- 600 009,

Copy submitted to Member Secretary, Tamil Nadu Coastal Zone
Management Authority, Department of Environment, No.1, Jeenis
Road, Panagal Building, Ground Floor, Saidapet, Chennai-600 015.

Copy submitted to: M/s National Highways Authority of India, Srl Towers
3" Floor, DP 34 South Phase, Industrial Estate, Guindy, Chennai -
600 032. .

Copy submitted to Chief Conservator of Forests, Villupuram Circle.
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(v atreer siee st S=ver, A HTHTT)
National Highways Authority of India

(Ministry of Road Transport and Highways, Government of India)

at s s TETE - il’l'q'l,-_’; Project Implementatian Unit - Chengalpattu

No. 41784, 2205, 47=if1 - aiars wza Tz, ATy, w7, drary afeaars - 600 073
No. a1/, 2/285, Velachery - Tambaram Main Road, Santhosapuram,
Medavakkam, Chennal, Chengalpattu District, Tamlil Nadu - 600 073.

ZTTM/Phone : 044-2278 0159 %-Trd/E-mall : pluchengalpattu@nhal.org

Top Priority
NGT Matter
NHAI/11022/04/2023/PIU.cPT/Z 5 T3 237 August 2024
To,
M/s. LEA Associates South Asia Pyt Ltd,
No. 952/15, Santhaithoppu Street,
Marakkanam, Villupuram District.
Email: lasamarakkanam@!lasaindia.com.

Sub:  NHAI, PIU, Chengalpattu - Four Laning of Mugaiyur to Marakkanam Section of
NH-332A from Km 31+000 to Km 62+000 (Design Chainage) under Bharatmala
Pariyojana Phase-1 (Feeder Routes) on HAM mode in the state of Tamil Nadu
- Directions of NGT Order Dated 22.08.2024 in respect of 0.A. No. 106 of
2024 - Reg.

Ref: 1. This Office Lr. No. NHAI/11014/33/2022/PIU.CPT/1188, dt. 01.07.2024.

2. M/s. LEA Associates South Asia Pvt., Ltd., Letter No. LASA/73863/MM_TN/
CON/2024/105, dated. 09.07.2024.

3. This Office Lr. No. NHA|/11014/33/2022/P|U.CPT/1381, dt. 26.07.2024.
4, NGT Orders dated. 22.08.2024.

Sir,

With reference to the deviations in construction of Cofferdam in Odaiyur Lake
back waters, please find enclosed herewith NGT Order dated. 22.08.2024 in respect
of 0.A. No. 106 of 2024 (SZ).

Independent Engineer is once again requested to strict compliance to the
approved methodology, please.

Yours faithfully,

Encl.: As above.

"V

(M. S. Chaithanya)

Project Director.
Copy to:

1. Regional Officer, NHAI, Chennai - For kind information.
2. M/s. SPL ECR Highways Pvt., Ltd.

N\

Fiiree gy« d1-5 vd 6 faze-10 qavear, #§ ) - 110075, §ON : 01-11-2507 4100/ 2507 4200 Aawrsz : hitp/www.nhal.gov.in
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UNAL
BEFORE THE NATIONAL GREL;VNA'ITRIB
cOUTHERN ZONE, CHEN
Thursday the 22 of August, 2024
SsZ
Original A lication NO- 106 of 2024
(Through Video Conference)
5",;:'3 <
IN THE MATTER OF "4"' 3P cim
K. Saravanan, §3 Q
Son of Kasinathan, Ry Yol it
Aged about 37 years N v "U
No. 30, UrurKuppam, Besant Nagar. ,,gffq;ﬁu? | " ,
Chennai-90. ,(54 fﬁﬁﬁ?’% .‘;@},,.Applicanf(s)
) e P T 3
‘q / £ ﬁ%%y (% ..\
e g AN )
tYJ »ﬁ-._-' é’

;, w ,.r', /{l pera P

1. The Tamul’Nadu astal Zone Management Authon.‘i A,
Rep . ifs! Member,Secretary, N 3
No.! l*Jeems'Road" Panagal Blﬁldmg,, "“'5[’3 - ,% t }
Ground Floor,fslaldapet, »

Olennau- 600-015.

- b

3
/\1

%
ruf.v'-"

o
al'Hnghways Authonty of India ¥ _.-%
R

- :!s #
2. Tl;‘e{:.N pn

Rep/by its Pro;ec_tBDlrector-r?m A*‘q Pl
vers near Katﬁlpara Junction,

Sri Baldji Towersm54- -28, Butt 1d,
s’ﬁth Phase,!SP.Industnal area, ParaagglMalal,
Clady Chengal5600 016. 3
ﬂ*j.y § T %?_7{; o
N7 Y
For:Ap llcan S)% Mr. Yogeshwaran

LA R 6
For Resgonde (s ,'% Dr ,D? Shanmuganathan AR L
Ej'\ Mrs. S R. Suma‘.r&'bfor R2 I

""{_ 7&3 T %

chAM e :
HON’BLE SMT JUSTICE- PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON BLE DR. SATYAGOPAL KORLAPA EXPERT MEMBER

: A‘JUDGMENT, :

is the National Highways Authority of India (NHAI) to remove all

the soil and other materials dumped inside the Odiyur lagoon and

NWARD
], PIU-Chengalpaltu

NHA
Dy.No. 6?/2[Dale 23202
PD 4/ & SE = !‘,704-«
w7 |PAZ.__JLA0__|

P.KAR (S.E)|P.VR (S.E) P.Ri(&E_}
vk (S FAIMASHIS.E) AC
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restore ite apin
the area tg jts original condition and direct the respondent

not to lay any road/highway in the Odiyur lagoon.

+ The Odiyur/Cheyyur Lagoon is about 10 km long and 05 km wide,

shallow waters with average’ depth of 50 cm. It has a number of

I ‘r"*:‘/;-,zA o

small fresh water canals: flowmg mto it from the irrigation tanks,

agricultural lands and catchmerzt,areas The 2™ respondent, NHAI,
:u
is in the process of makmg.th ex;stmg 02 lane. East Coast Road

/ wu—« TR

Nowfthe concern of, theJapphcantﬂs regardlng the megal pro;ect
-7 " ‘f‘""" e
27 'i g—-ql

t ’workf}ps«de the Odlyur lagoon It is stated ‘that quamed sand s
Gy i ARV

g,—‘.;j;'ty:mg, d’umpedfmsnde ‘the lagoon after the e‘)flstlng bpdge\on fthe

‘ ‘-«:v :-/-r'

Y \! }ECK !across the Iagoon JC%g were employed an '!r afd‘. is bei

£ 1"

.ﬁfOI’ eP ;‘_‘was repoﬂed'(”jté?‘%,sald activity is for
} “’ : Rz J o

‘?. The areal{mere the sGilis durﬁped falls in CRZAB a
%

w

f

> i.
K'asaccor"dmg \to: approved CZMP ﬂ’herefore any filling ofy
~ ;} “"r\ yEJ éﬁ : 5 ﬂ

s,
prohlbnted ;actmfi/ Th Odiyur, Iagoo'\belng/a
A N =4 gju
|mportant,b|rd area,,such,(lllmg of the oon fogvndemng of the
q}:# \—_/.,-'.'“-.

‘ road will be a proh&xted.actnvuty drstucbmg,the bnrd life.

L\ /

R ’\-
e \.'/

ey W :

i"’t 2 SE, PR
dated;95 04. 2024 It is stated'thahthﬂgresent‘p;mectmndertaken
v, by. les%,naflpnal |r£portance con‘pxectmg the’.coastal region of
Ay i i
, Tamllgadu a”ﬁd\Pﬁd che

el %
“length%of 240 mts%across Odlyur lak

.

There |s’02 Iane bndge existing to a

Mudaliyarkuppam villages in Cheyyur taluk. The approach road to
the major bridge are on a 'S’ curve with radius of 270 mts. For

improving the geometrics at highway, it is proposed to construct a

; B
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¢ the
A to improve

« bridge of 490 mts in the re-alignment .
ne iremen
. : eed requiré
geometrics of approaches to meet with design SP

of 100km/hr.

the vanous
n’ ldentlf' ied based on
5. The present. bndge ldcaj%o *‘V"ﬁ?,i
et cted by the 2

respondent
X ;
nd feld lnspectlo?wf %

surveys 2

Based on the f'nal approved aglgnr?en ;
M -'~zo"nes nc’ludihg
BRIV

' 'D'e'verldp'

- éae

s fk ES}
e

d 4

e} ct str‘étcﬁ%toWa;ds th a LHS)’
(& "e;c%?b’cf"ai“ Me exf"fm 023lan ad of
t6 ufiliae for RHS' camagewayle for the ‘traffic
“heinai - side. It s also ‘proj ed to. provid
rs‘f'p'ayed houlder ‘and %&ptrs earthe
ity W rrlageway I, view: of th

fr gemenl’fof the: roa
5 rowa‘ﬁ"as follow

" a:tthe realig loninParamenkenl was proposed for
improving poor geometrics due to , S* Curve to ensure safety of road
users.

b. Alignment was proposed to widen towards LHS i.e., on opposite
side of Odaiyur Lake.

¢. A continuous retaining wall of 01 km length Is proposed to avold
Infringement with lake area.

d. Proposed Right of Way (PROW) stone pillars are installed along the
approved alignment as per the lands notlified under the provis:ons of
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P'.” ACt, 1956, As per the approved elignment, the project Ca
2ieng existing Odaiyur Lake from Km.384400 for 2 length of 01k

Acco rt!mcfy, Hendle Tribunal (disposed the a»r'u:*mn cr.
24.07.2023,"

8. Admittedly, the construction of the bridge is in CRZ IVB zone which
is an intertidal zone. Thereforo, tthe COHSJUCtIOﬂ of the cofferdam
3 ;:ﬁ"k oy

is very much essential to avoxd ﬂo'

Ce2

nng of water into foundation

area during high tide condntlons This is also the method
! u\u H
mtematnonally adopted d.mng cor}itructxon of ipridges across the
\r‘q — =7 n,flJ “Cc_:
watcr bOleS The cofferdarrrwas’ proposed m two stages for half
e J — V/ T k_,

’,dth of Odlyur lake mstead of entlre wndth at’»smgle staﬁe to
r

= . ﬂ’

..‘_,‘

\D

/ A
ireffree flow of natgal'tldal‘Water,—Tﬁ'e earthen "-1{1

g o | iz {
\’ used [lorgconstruct\on of cofferdam wijl be removed dy

n
“'g‘ 58"
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A
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=
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E ? 4
I‘\,"'o)'EF&CC under the speaﬁc conditions.

’ \q =7 4
r \ Z- & b
N ALY e . A
nithe tatus report dateck{) .08. 2024 the 2 e on g nt,

9." Inithe 2"¢'s
t‘éa e ig id”:gg the consbucﬁo%goncesslotla:re) ¢, st
of ;éng‘ o(\c/t;er,dam wuthout keepmg.’f?plt(assurance given
by N HAI‘béfore thls"T unal ddltlonal afﬁdawt filed by the
m \./-3?"1 "-‘
apphcant on 01. 07 2024 gomted out_the’same and the influence on
i, £

the tidal exchange whi@s.become-peséoted.
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10. as sgted that t e-leng of theiagenlng-left by the

E';a

not suff‘cnent and the methodology concurred by

4

2 JQ& i
Independenthngineer (IE)Tis not’in ImE'WIth the dlscusswns during

.

the rewew meetings. Howeger mstrudtlons ha7/éfh been given to

the Concessionaire for immediate removal of cofferdam of the
additional length and also a show cause notice has been issued to

team leader of the Independent Engineer.
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11. In compli
directed Independent Engineer for

action for the removal

gly, the conce

Accordin

on 01.07. 2024 and t

=,

beyond half of the widt

also roduced photograp
P £ 4

gty
4/
12. Tﬁe Leamed’égounsel appea ng

graphs-27;
: ?

_ Internet - Yes/No
All India NGT Reporter - Yes/No

0.A. No. 106/2024(SZ)
22nd August, 2024.(AM)
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Before the National Green

Tribunal
Southern Zone (Chennai)
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Item No.19:-

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)
Original Application No.106 of 2024 (SZ)

IN THE MATTER OF:

K. Saravanan,
Chennai. .
...Applicant(s)

7t
Tamil Nadu Coastal Zone Marggement Authon%
Rep. by its Member Secreta);yy //, & "‘\\‘E‘f’
Chennai and Anr. é &, / ‘.w«,,w '..\\m%

f'§ ¥ Rzl i ""gé
7. 82029 \Qfx Y é’//éﬂ
I?ate of hearing: 07.0 4 3 -;% ’ \67/ éﬂ

RN
p g 2

CORAM: < &

...Respondent(s)

HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER
For Applicant(s): Mr. A. Yogeshwaran.

For Respondent(s): Dr. D. Shanmuganathan for R1.
Mrs. S.R. Sumathy for R2.

Page 1o0f2
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1. Heard the learned counsels. Judgement Reserved.

Sd/-
Pushpa Sathyanarayana, ™M

Smt. Justice

Sd/- .
r. Satyagopal Korlapati, EM

0.A. No.106/2024 (5Z)
07th August, 2024 AD.

page 20f 2
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PEA Avson o south Asta vt Ll

WA/, et hiait b Mol

‘A y"\% Magabhanam

-y \ \ll\lu..-ut NI

N ML NN RN Fiyalt Tt B A A ORNA) Maw tes o4
W A\ N !

Carporanng el AT IOAY T s e
fto nter s ag o uplintra com

W
The Aotz o Slpnatory,
AV EEE ECI Highway Privata L ol

N .‘-“ \“ | l\‘\‘\', Crosbont I‘l\l‘\ !“hl“‘l‘
Chonnal = GO0 OEE Tl Nadu,

Subjeots  our Laping of Mugalyar to Marakhanam section af NLEJI2A from K d I.Q(NI lo
Ken, 320000 (Dowfm Chaliage) bivdor Hhatatmata Paryofana Phasiod (Feador
Routos) on Hyhrid Anonlty Made fiy the State of Tamil Nadu (Package:-(l of
Mahabalipuam Paduchony gaatlon) - Ohrarvation vl rivtsad conatruation
wohedulo Rimethodalogy tor.Majoe Dddgo EGW60egarding. .

Rol. 1. Concenston Agroaimant Datdd: 4 1052002
o SEHPUNPYS2NVMMEAPNO/ 4 datad, 10,00.2024

Dear S,

This I8 with tafarence o the fetler datod 10.00.2024 undor Toloronua (2) citod abova
reparding submisalon of dotalled methodalogy for donalructivn of Major Dildgo at k.
554350 nnd subsequant discuaslans and subrisslon of supplemoentary dotalls from your end
vequiend o bring the mblhodolagy in complate ghdpe, The. same: had bean mvlgMnd andl
‘mlnhlpnlly found 1n order, ' B . ' ‘ Lt

\

Howavar, Concogslonalra has to comply wilh the {ollowlng ‘and othior ndcoasary pravalling
“codal provislons, WRD & QRZ clontanco: lprthe & conditions neid, standard lncustedal
onglneeriny practicen wheo taklng up constraglion of the N\]q]‘nr Bridgh wotks at sita.

© Y, Cofferdam provided should bo as por the 'mothdology subpmiited and shall ba
' reioved before bnset of mongoon sepsen,aspactally Nerth East monsoon,
i, Coffardam should ba remaved tamplotely nud the rivor / watdr codrsa bod shauld bo'
| rostarod to It orlgial ‘puslllur‘\u-.;‘bolom tiking op tho.construction works, S
W, Quantity of eatlh removad feom tho walor ¢anrse / canl fof providing ralt foundation,
boam, pllo eap hould by utilzed oply for stcengthenlng of batkwalar bund as
dicoctod by tho Depuarimantal Englnoars of Water Ro'sourcos Dopartment at qwn cost
l and removed soll should not be taken away ut any io(mol' tima.
v.  Construction waste neeumalated turing oxecutlan af the Bridge should be clearad ta
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{ be hindrancé {o the

Kkwaters should no

v.  The struclures conslruoted inside the bac ke xn (he
' d for carrying Oul any maintenance’ WOl >
movement of machinery and for carmying . '
backwaters wherever nocessary- e
yosited in thébackwa,térs.
vi.  Conslruction wasle or any: olher debris § should not be depost e
. ¥ anikment s u .
vii.  The linear waterway should not be obstructed by Way of emb i belbie
vii. Advance intimation should be given to ‘WRD: officials conceme
commencement of work. o ne acrfotind
ix.  After completion of work. the damaged P°ﬁ‘°n of the backwatérs (% i any 1o
should be sef fight and t8stored tothe Qﬂglﬂal °°“d’“°“
“x. There will rot be any unwarranted dramage congeshon in the Upstre’am‘ or ) .
downstréam of the bridde- : i )
xi. ‘Work should generally tie: kept suspended ding monsoon season and temporary “]
obstructions-from the river/ canial shall bé: totally temoved before monsoon.
i, Allsafety measures should be faken withouf fail.
xiii.  Proper watch and ward to be engaged soas 1o avond any untoward mcndent up'to
completion of work and should not engroach fhe: backwaters: in the form of ‘sheds’
during'and after execultion of bridge.
xiv.  The brdge:shall riot be opened to tratfic il final inspection by the Water Resaurces
Department officials., . @ ' O n
This is for yout: information, I tecords & furthier 1 ficcéssaty actiod.
Yours Sincerely :
‘For LEA Assoc
(Gurumurthy y gk
Team Leader-cum Sesia lghway Engineer [I/.-’i
Copy forwarded fo-the’ following for information, please:
. The Pro;ect Dlrector PIU, NHAI - Chenga1paﬁu Email: ,
chengalpatli giriail. com ) B
2. The{ndependent Engineer, LEA Associates South Asia Pvt. Lid.. New Delhi
Page20f2 '
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’ » nslfﬂcfed
diately remove the additional length of cofferdam €O o
' u

Therefore, il is instricled to immé
urance as

across the Major Bridge at km. 55+350 beyond your ass
fof our records.

o take appropriaté action.

well as conc
fiance of
methodology and submit.a compliance report to this office Non-comp o
. . . s per’
Ihis instruction will be viewed seriously and IE will be forced ! asp
pravision of the Coricessian Agreement.
This i for your informalion and immediate necessary action.

Yours Sincerely,
For LEA ‘Associates”

;A
o

b e
(Gurumurthy Vegitaramagy
Team Leader cumisetioy Hi

Encl:Photos showing the soil, dismantled debris lying in the water body

Copy forwarded to the following forinformation, please: R
1. The Project Dirgclor PIU; NHAI - Chengalpatty. Email: pluchgngaluativ@rngl o7,

2. The Independent Engineer, LEA Associates South Asia Put. Ltd., ‘New Delhi.

Page 2 of2
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-Refs

LEA Associates South Asia Put. Ltd.

- A ' 952/16, Santhaithoppu Street,

= ' Marakkanam, Viltupuram Disteict.
I\E% Tamil Madu. Pin Code ~ 604303 .
- ' ' Emall: Iasamamkkanam@lamlm{u com, vivnlea.ca

Corporate Identification Number: U74899011993PTCO55750

No: LASA/73863/MM_TN/CON/2024/566 ' 'Date:15,07.2024

Emailinfof@: sglecrhlghway .com
info.nh332a@splinfra.com

To:

The Autharized Signatory,
‘MIS‘SPL ECR Righway Prvate] Limited,
No=24, 1% Fiadr, Grescent Park:Street,
‘Chennai - 600 017 Tamil-Nadu.

Subject. Four Lanmg -of Mugalyur to ' Marakkanam, sectiofi: of NH—332A fram, Kim 31.000 to
PR Km: 62:000° (Desxgn ‘Chainage) under Bharatmala Pany"ana‘ i 'hase-l (Feeder'
. Rolités) of HAM “ia the State: of Tamil ‘Nadu (Package-'il of Mahabahpuram

. Puducherty seclion) = Violation of & roVedmethodology in. ;:onsfructmg the

Major Bndgevatkm 554350 — Regarding'

jreement Dated 11:05:2022.,
2 EE/AB' IF: 9/2023‘dt< 16 os 2023

ss SEHPL]NHGBZ’AIMMIPQIPMOISM df; 18,06:2024

6,/0ur'Lr. No. LASATZ3863/IMM,_ TNicoN/202415'31 1t 25.06.2024

7,0ur Lr, No. LASA/73863/MM TNICON/2024/539 dt. 04.07.2024. «  « -
8. SEHPL/NH- 332AMMNIP2/PMO/618 df. 12.07.2024

This is in response fo-thig letiér dated 12.07.2024 uider teference-(8) cited above regarding
iojation of construction methodalogy for the Major. Biidge at km. 65¢350

It is lo disagree with your statement that the methadology concured is by cdnstruietinig
cofférdaiii frotii both :ends to facilitate the progress. The concamed methodology is for éo% éf
the fength 10 be taken up initially from A1 fo P5 from 07: :42:2023, 16 31:12:2024 -and aﬂer
completing the works in those locations, P6 1o A2 will be takedi up froim 0.1
06.09:2025 @s submitfed by yal Vide letter dated 17052024 and ‘coricured by l_e,\te'r dated
25.06.2024. But; you have Kkept 6, constriicting the coiferdaim beyond this dnd created more
‘blockages (o fhe, free flow.of water Béyond the: agreed ‘ane 35. per the:methodology. At present
‘onespan ls kept openi for navigation of boals and single oW 1200 mm dia fiume jpipes have
been Iaid Tn the spans from Pﬁ to P10 at site which is n. violation of‘ fhie'concurred méthodology

. Pagelof2,
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tion beyond the

Therefore, your proposal for construction of cofferdam in the extended po . _
gth of cofferdam

¢oncurted length is not acceptable and instructed to clear-the additional len:

already constructed immediately.

After removal of the additional length of cofferdam immediafely sitbmit a.compliance report for
our record ad dnward submission. Non-compliance of this instruction will be viewed seriously
afid IE will be forced fo lake appropriate action as per” the provision of the Cancession.

,

Agreement.

YYours Sincerely,
Far’LEA Assdciat

)7

(Gurumurthy VenkataraRraty
Team Leader cum Senior Highway Engineer

' * Copy forwarded to the foliowing for information, please: "
1. JheProject Directar PIU, NHAl < théqQa‘l_patlfu. Emaiﬂ_::pjllch_enqalpa‘iiu@nhai'.ogq,
9. Thélidependent Engineer, {EA Associates-South Asid Put. Ltd., Naw. Delhi.

P ) Page 20f2 . .
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. ‘Subjéct: "Fouf Laming 6f Mugdiyir to: Marakka

O

>/

LEA Associates South Asia Pvt. LLd.
952/16, Santhaithoppu Street,

A D
&= Marakkanam, Villupuram District;
' iy : . Tamil Natl. Pin Code 604303
Email: In;amarakk.mam@lamndm corm, www.lea.ca
93PTC055750

Corporate Identlfication Nuriber: U748390L13

No: LASA/73863/MM_TN/CON/2024/615 '  ‘Date: 07.08.2024
' Email: info@spletrhighway.com
’ iinfo.nh332a@splinfra.com

To

“The Authorized Signatory,

M/S SPL ECR Highway Private; Limited,

No-24, 1% Floor, Crescent Park. Street,

‘Chennai —600 017; Tamil Nadu. : .

riém ,sechon of NH 332A f(om Km 31 000 to

Km, 62:000 (Design’
Routes) ‘o HAM in the' State

Major Bndge at,km 55+§5 ) =R ::ga\rd_m‘g

Reéfz 1. Concession;Agreement Dafed 11:05:2022,
2. EEJABDJF.9/2023 dt. 16.08.2023
3. NHAII11014/40(2023/P|U.CPTJ1635 i

6 Our Lr. No LASAI? 3863IMM TN/CON/Z 41531 dt. 25,06.2024
7. Ouf L. NG. LASAI73863/MM_ TN/CON(2024/539 dt. 04.07:2024
8. SEHPU/NH-332AMMPZIPMOT6 18! dt. 12.07.2024

9, Quris. No. LASA/73863(MM_T! ON/20241566 dt, 15.07:2024,
‘10 SEHPLINH-SSZNMMIPZIF’MOIGSB dt. 301)722023

Sir,

This is in response to the letter dated 30.07.2024 under reference (10) cited ;above regarding
sife inspectiori -of Execitiie Erginesr, WRD, Villiputam on Concessionairé’s, request for
assessing the clifrent sittation of the cofferdam; constriicted dlong entire length of the:Waterway:
i Major Bridgs ‘at km. 55+350 By Violafing the Koficied ‘construction methodelogy and
-assufance given diiting obtairing approval of GAD for Ihe Major Bridge atkm: 55¢350. E

The issues are as stated below:

First of all, all the interdepartmental issues are supposed 1o be routed ihrought IE 7 Authiarity only .

:and Concessionaire is following this in tase of ‘obtaining Méjor / Minor Bridge. GAD: approvals,

Borrow Area aipp'rova'f LéboU'r License, €té. but took up this-issue directly to.WRD -on their own

Page Lof 3
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EE - WRD after inspection had not given clean chit for the canstruction methodology, f evised bY

the Concessionaire on their own, by constiucting the coffecdam fof full length. EE-WRD 'slates: in
the inspection report that 'for considering discharge of water due lo tidal variation, the available
open amangements are sufficirt to meet the dver fioiv and in' forthcoming monseor (i
variation, the ‘available amrangements are not sufficient Henge, it is requested [0 do the

necessary fulure opening afrangéments lo free:flow of wafer with respect o tide variation before

onset of mansoon’
Also slated that ‘furthér heavy excavating machinedes of more numbers should be kept al site f " }
for emergency’

In this context, it is to state that the heavy-/ North East monsoon normally starts in September
end / October béginaing which means the time Qap, left out is hardly abaut a month. ‘Within this
time Concessionaire has 16 comply with the tetins arid conditions based on which permission for
taking up the, construction hias been granted by them as well as the. conditions put forth by WRD
as per lhe above referred insp'ecﬁo‘q noles, Therefore, Coricessionaire js advised to-commence

the activities in line with the terms and condiions immediately:

On the other hand, if Concessionajre wanis to proceed with different methodology other than
thal submifted by _lhe_,rﬁ and canctired by~ E; ih_e'y should have -'-submittéd e revised
methodology and .obtained necessary concurrence from all concerned before proceeding with
the: works at site. But, imespective of objections raised for continuation of works beyond the
concurred methodology, Concessionaire has continued the works as per their own. will and wnsh

is not acceptable, ¢

Therefore, it is instructed to immediately clear the.cofferdam constructed in the extended porfion
beyond the cancurred length (fromAd 10 P5) in-violation of the conicurred methodology :and their

own assurance given-to WRD through NHAI is.not ‘gcceptable.

Therefore, the works exectited beyorid A1 fo PS5 in the Major Bridge at km.. 55+350 will not be
considered for méa_surg‘mén';"l payment in the forthcoming claims unless you immediately stap
violation of the concurred methodology by removing the excess length of cofferdam ‘constructed

3

in Major Bridge at km. 554358
A

Page 2.0of 3
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’
.\’
\ANAJ

ARer removal of the additional length of cofferdam, Concesslonaire is advised to submit a
compliance report for IE's record add oaward submission to NHAI. Non-corapliance of This
instruclion Will be viewed seriously and IE will be forced fo lake aclion (recommend to the
Authority) as. per Clause 135 of Concession Agreement for suspension of the 'works under
debale till completion of the works, from Al 10 PS and clear the waterway iri that portion:

This'is for your irformation arid imifiediate necessary-actiori:

(—\ Yours Sincerely,
) ForLEA Assuciate

TP sy

Copy forwarded to the following for irformation, please:

; 1. The Project Director PIU, NHAI - Chengalpatti, Enfail? piuchenqalpatiu@nhai,
2. The Independent Engineer, LEA Associates South Asia.Pvt. Uid., New.Delht,

5
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[td,
LLA Assochates south Asla pvt.

6,5 aathaithoppt oireet,

v 94 2/16,

‘ ‘ | pistriet

J; ‘ Marakkanam, illupuram ;,1;4 o

/ J | o e Hadu o Cod®

| {la.com vt lea £a
Email. lsamarakkanam@lasalnd

(0” ’;’j
Corporate Identification Mumber! UMB'JODLI’J'”” b

Date: 12.08.2024

Email: info@s tecrhighway. com;
info. nh332a@splmrm com

No: LASA/73863/MM_TN//CON/2024/623

To

“The Authorized Signatory,

M[S SPL ECRHnghWay Prvate le‘led
No=24, 1* Floor, Crescent Park Street,
‘Chznnai—600 017. Tamil Nadu.

iction of NH-332A from 'Km 31.000 to
ratmala Panyo;ana Ph ise-] (Feeder
Routes) on HAMir _ ju: ZPackage-ll iof Mahaballpuram
_Pyau&erry.sectjon) =Stafus of water ﬂow ovencofferdam constructed | In‘Majar
Bridge at km. 55+350 Regard‘ ng’

SUbngt Four Lzning of Mugalyur to Marakimnam se
Km 62.000 (Destgn xChamage) under
o T

‘Ref: 1 Concessucn Agreetnent Datedﬁ 052022
A ‘seupuwmswmwpzmmoms
5. SEHPUNH—SS;NMMIFZTPMOISM gt
. .10, SERPLINF:333AMMIP2IPMOIB53 dt: 30:07:202
. Our Lr. No. LASATT; BE3IMM_ micoNizoz4ze1s dt..07:08.2024
Sic.

- “Thi is in-Continuation 16 thé letter dated.07.08. 2024 Udet reférence. (14):cited above regatding
~violafion “of -approved. methodology in constructing ‘the Major Bndge at; km 55+350. and
msfruchon fo Temove the excess leggth ‘of ‘Cofferdain con; cted at site from’ A1' to. P5 in
~“iolation: of the concurred methodo[bgy and Cohcess:onanresoWn assm-ance gwen 1o WRD

'mr.qugh ﬂHAl

It ts’fo state thatﬂuo fo heaWrams m the Upslreamsufe L catctlment areaqf’ the M_ jor Brldge at

= sabmelgencepf xhe coﬁe;dam conshuctecf almost thcoughoul lhe Iens;th .of \e L ndg ‘fand ra:se '
_fsuﬁ'ment fo

Page 102
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28

It was obseny ; \

i crf\ ed thal Concessionairg ig femoving the cofferdam constructed In the span P10-A2

for (;5;,, ; c"an Sxeavator. Further to this, the slaging and shuttering materials, efc, kept at site
2 ' the works are also being removed to safeguard them. And it was Informed / assured

U?al iunhcr more spans also will ba opened by removing the cofferdam already constructed in
Widlation of the concurred methodology,

| N

this contex, it js advfsed to use more, number of excavators so that the possibility of furttier
Increase in water level in the construction site as'well as in the villages in the upstream side: of
the water course may be avoided.

After removal of the cofferdam, thbeESfohai_rga’- is advised tq Subiiit a compliance report for JE's
record and onward submission to NHAL.

This is for your information and immediate necessary action,

Yours Sincerely,
For LEA Associates Sg

e

{Gurumuithiy Venkataramad)_*.#2
1 | Highway Engineer

Team Leader cum Senior
Enci: Site pholos shawing the stalus of wafer flow across the MajorBridge. ;
Copy forwarded to the following for jiiforation; please: e i
cox;y 'ThéaPr'ojecL Director PIU, NHAI ~ Chengalgattii,. Email: piuchengalpattu@niizi.org,

2. The Independent Engineer, LEA Assotiates South Asia Pvt. Ltd,. New Delhi.

Page2of2
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Cofferdam Damage due to Flood at MJB-55+350 from 5pan p1toP

blocking of rain water in between v-drain of Box culverts
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pischarge pipe between P7.to PB at MID
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LEA l\ssocnatcs South Asia Pvt. Ltd,
g52/16, Santhaithoppy Street,
Matakkanam, Villupuram Oum,«_L
Tamil fladu, Pin Codé - 6?4103
www.leats
Email: lacamarakkanam@lasamdia com,
Corporale Identification Number: (/7489901 1993PTCO55750

No; LASA/73863/MM_TR/ICON/2024/628 Date: 14.08.2024

Email: info@solecrhiahwayv.com:
info.nh332a@splin nfra.com
To

The Auth onzed Signatory,
‘MIs. SPL ECR Highway-Private Limited,

'No:24, 1% Floor, Crescent Park.Street,
C‘hnnnal =600 037 Tarml Nz

Subject:  Four Laning of Mugalyur fo Marakkariara Section of NH:332A froms Ko 31.000 fo
K. 62.000 (Design- Chamage) under Bharatmala Pariyojana Phase?l (Feedet
Routes) .on HAM in fhe ‘State of Tamil Nadu {Packagé:l of Matiabalipiram
Puducherry'secion) - Status of water flow ‘oveér cofferdam. con,gtmcted in.Major
Bndge atkm, 55+350 - Regardmg o

Refz 1. Concassion' Agreement Dated 11.05.2072,

: ZtEE/ABDIFx9/2023 dt. 16.08.2023

3. NHAf/1€lO14I40/2023/PIU CPTITBBS dt. 30 .08.2023 -
A SEHPLUINH-BSZAINIMIP2IPROIZ45 dL 25022023
5, SEHPLINH% AN M(PZ/PMOIS‘M dt. 18.06.3024
6. Our Lt No. LASAI73863/Mi TNfCON/20241531 dt. 25,06. 2024
Fa Ou{ Lr iNo LASA773BG3IMM;TNICONIZO‘24/53§ dt./04 07 2024 ST
8, SEHPUNH—ﬁSZAIMMIPZIPMOIBTB it. 12 072004
9. 0Ur L. N6. LASA/TS863IMIN_TRAGOR/Z024)
10. SEHPUNH—SSZAIMMIPZIPMOI 53, : )
11.0urLr; No, LASAI73863/MM 1 TN] ON/2024IG15 dt. 071')8 2024 s
12.0ur Lr. No. LASA73863/MM L TN/CONI20247623 dt 12,082024

Sit;

This’is in conhnua(or! 1o the lefter, dated 12 082024 tinder vefererice (12} cited above: regardmg
status-of water-flow over'the-colferdam consiructed in violation of concuired mgthddology and
Coricessjonaire's.own assurance given to WRD. Ihragigh- NHAT i conStrucﬁng toe, Major Bndge

at km. 55+350 and. gosimdtuqn fo rémove the excess length of cofferdar oonstrucled"at site
hayand A1t PS

Itis'to state that due to heaw fdins in the upstream sidé:/ eatchmentarea of the Maijor Bndge at
kmi; 55+350 in last few days, there was a heavy water flow in the waterbady which had resulted,
submérgence of the cofféidamn coristriicled afmost ihroughout the length of the, bridge and raise
in walar laval an ftha.qnsfieam side nf the hnr!nn unr{m‘ aanstucatinn Fuen éhqnah RO huma
pipes are laid in few spanS. |t 15 hot! suff‘ clenf to' allow the water flaw to cross. the cotferdam and

- . -

Pagelof2
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, , o nail oved
During routing sile visit of IE on 12.08.2024, it was observed that Concessmnalre had rem

cn:avalor in .!;ome other spans. Ph_otqs taken at site are enelosed w_lth thr,s [e(t,er fo,r fefereece
and records, It is felt that this is not sufficient for free flow of water. Further'lo' this, the stegxn_g
and shutlering materials, etc. képt at'site for using in the works we're.a_lslo removed t? saf-eguerd
them, It was also informed / assured that further more spans also will bé 6pened by removing
tha ef“f?‘.‘:".cf.f’d#n“f!?ﬁ eqffocdam in vialatiod of the. concuad mathndolnay

But, even on date (14.08.2024) Concessionaire had removed only one span fully and some
trenches only excavated iri some othérspans. Also it is observed that only one excavator is kept

at site which may not be sufficient:in case of any emergency situation arises. There will be good 5
b rioe '“::—I.l.: porgoind: "'.':E" T 85 g ﬂ':.. P cm.x..?g Mucycmu-n;u 33355amiEnt. .1-1':

to this, there"will be further increase in ‘water flow in the waterway, Based on this, yesterday

DFO and local Thasildar had informed NHAI that thére is every possibjlity of further rains which

will cause fur!her water flow in the waterway and hence instructed fo remove fudher lengfh of
et Y S i

~ L ol i ~C
wUll;‘UE‘II ov \M.n. u‘:. .'1_,..1 l\u’ 71 ll nul. 5L.l, 2N A\.v&l.u Tll\.l‘-lUl-, By ia uq\-l-llbﬁ-u i\. SooiRST 1u. wis

‘excavators.at the: Major Bndge site: anid keep it ready for tacklifig emmefgency-situation. [t was
. assured that after water level receding’ 10 some extent, further more cleararices will_ be made in
the cofferdam for making way to free water flow.

After removaliof the cofferdam, Coricessionaire is advised to submit a":t:omﬁlianceirepoft forlE's
fecord and Gnward submission to NHAI, fe & .

This is for your information and immediate necessary actiop,

Yours Smcerely
For LEA Associates Sp

(Gurumurthy Venkataram N
Team Leader cum Senior Highway Engmeer

Enicl: Slte photos showing théstatiis of water flow across the Major Bridge.
Copy forwarded to the following for informatron, please:

1, The Project Director PJU, NHA| = = Chengalpativ,. Email: piuch
p eng attu@nl
2, The Independenf Engmeer, LEA Associates South Asia Pvt.Lid,, New ‘Eggfm _—

Page 2 of 2
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Status of water flow over Cofferdam due to recent rains in MIB af
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LEA Assoclates South Asla put. Ltd,

‘ " 452/16, santhaithappd )':ln{’

[h j ‘ ' Macakkanam, Villypuram Distelee,
—_.7 n : , ' . Tamil Madu, Pin Cade - 604303
a am@Iasalndia.com, v, le3.ta

Email; lasamarakkan 5750
Corporate tdentiffcation Number: U74B99011993PTCO5575

No: LASA/73863/MM_TN/CON/2024(646 Dale: 26.08,2024

Emall; info@splecrhighway.com

info.nh332a@splinlra.com
To

The Authorized Signatory,

MIS SPL ECR Highway Prvate Limited,
No-24,1*Floor, Crescent:Park Street,
Chennal 500 017, Tamil Nad.

Subfect. Four Laning of Mugaiyur o Marakkanam secho;r of NH- 332A fiom K 31.000 o
K. "62:000 (Destgn Chainage) dinder Bharatmala Panyo;ana ‘Phase! (Feed_er
Routes) on HAM i the! Stale of Tamil ’Nadu (Packagesl] of N

Puducheny section jlation of - approved mefhodolagy in constnicﬁng the
Mjor Bridge 4t km 55%350 — *Regardmg

Refz  1.Concession Agresient Daled 11.05.2022.
2. EEIABDIF. 912023 dt. 16,08:2023
3,'NHAI 1D14/40/2023(P(U,CPT/1635 dt. 30, 08,2023
4. SEHPUNH-332ANGRIF2IEMOI245, dt 35,122
5 SEHPLINH~332NMMIPJIPMOIS14 dt 17

Sir,

This is.fn response fo.the letter-dafed 21.08.2024 iidér réferefice (14) cited, above regarding - -

“reply of {he.”thbes'sTdt'Taire ag‘ei?'ris‘{ IEi'sf letter ﬂ"aied 6?0'8" 2024 ﬂnder- réferehce (-11') abou’t"

obtamed from WRD foi’ Major Bndgeat km. 554350

The: mélhodo'fogy »squi((e'd byyou in ~4‘“.par!a‘graph is as stated it the:letter dated 21.08.2024
shereas your quote of 5" paragraph is:wrong. Yout submission was: the céfferdain was filling

from one s:des with OB matena! and i Ilmg pmgress:vely from the abulmen[ side! and not from'
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by IE and there were many other correctlions / modifications were also pointed ouf and advised

to modify the submission dated 17.05.2024.

Apart from this, the program bar chart submitted by Concessionaire is clear that (he cofferdam
construction from A1 to P5'is in the period from 01,12.2023 to 04.02,2024 and that of A21t0 PEis
from 01.01.2025 to'28.02.2025 which is reasonable:and accepted by IE based on which the
_ concurence was communicated but not as mentioned in Concessionaire’s letter dated

21.08.2024.

Ali the modifications as required {o bring 'the: methodology in an acceptablé status ‘were done

and an informal copy had been submitted by Concessionaire with a request to replace the

attachments of their lefter ‘bearing ‘no. 514 dated 17.05.2024 and issue consent for the

meéthodology. As the required modificafions were done by the Concessionaire, |E had conceded

to their verbal request and issued concuirénce 1o the detailed methodology vide. letter dated

25.06.2024 by replacing fhe contents in th&ir origial letter dated 17.05,2024. The lirrié took frof

the submission to communication of concurcence is for modification arid, incorporation of the

corrections / observations suggested. by 1E and replacement of the same as :submitted by
Contessionaire-

First of all, the defailed methodology submission would have been done by the Cancessionaire
before commencement of actual construction works at site, i.e., before the commencerent.of
first activity of cofferdam canstruction from Af'to P6 0n:i07.12.2023 which was pot-done and the:
detailed methodology was submitted, only after repeated instructions of IE { Authority to do'so.on

17,05.2024.

Strictly speakmg, no work should have been execufed before oblalmng concurrence for fhe

) detailed methodology and thls ltself is a \/lolahon ‘of s{andard mdustry practice, By this time,

‘Concessionaire had executed considerable quantum of works which' is a clear advantage
took by the Concessionaire. Details of work executed as on 25.06.2024 is enclosed with this'
Jetter for reference and records. Whalever it is, by citing this as a reason, Concessionaire cannat,

take up the cofferdam construction beyond the agreed length, i.e.. beyond A1 to P5;

EE— WRD after inspection had not given clean chit for the construction methodology, revised by
i=owWq by consirucfing the cofferdam for full length. EESWRD states in

uu( T AN
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the inspection report that ‘for considering discharge’ of waler due (o fidal variation, the available

. open amangements are sufficient to meel the river flow and in forlficoniiig monsoor tide

‘

variation, the available arrangements are not sufficient. Hence,. jt is requested (o do the
nécessary fultre opéning arangemeiits fo free flow of watér with respect to tide variation-before
onsel of monsoor”

Also stated that ‘further heavy excavating machineries of more numbers shoilld be kept at site
for emergency which is-not mobilized at site’ even when there was a rise. in.water level from
11 08.2024 o 7.08.2024. [E: had responded to Ahis Ietter vide Ietter dated 07.08:2024 under
reference (11) which is clearly expressing' ffie concertis: of IE. Autfiority fowaids 'this. issue.
Sirice immediite action has not been taken by Concessionaire; DFO arid'Tocal Thasildar had
called. NHAT {0 fake immediate -actiofi o-cut open the cofferds i constriicted to paveé-way. fo
reduce the water level on-the upstream side of fhie- Maijot Brldge af kmi; $55+35Q, Even then,
Concessxonalrehad dedlt With -orily.6ne excavator. and cleared the: cofferdam itr P10-A2 span
andto cut frenches in somé other sp.answh(cb,lookt:onSIderable;Ilme.

jt is once agam«clanr fed to the Concéssfdnaire that 1he snmultaneous cons{;uchon of cafferdam
byfi Ilmg with OB matenal from A2 10 PS has notbeen accepted by IE atiany’ point of fime : andin
any mianner.

Approachmg WRD, bnnglng 1heir EE fo dhe site and obialnmg thelr i 1nspect|on feport. and all are

“falls under interdepartmental dealings- ‘which shotild have been touted. THrough the Authonty
‘which ‘was iot followed in this issue’ due to Concessionaire’s. necessary | Concessionaire’s
iriterest’ ‘but fhe same s qot heing’ followed in: ottjer cases f Issugs, and Authorlty i heitig bﬁamed
for'non—comphance.

~
- e

On the other hand, if Concess;onalre wants to proceed with dlfferent methodo[ogy other than

that subnitfed by ihera and coricufted by IE] they should thave submitted the revised

metfigdology and’ chisined tecessary soncliirénce; fro &l corcemed befdre praceeding with

‘the viorks al; Site: But, imespective of objections faised for contintation: of works beyond the

‘concurred methodology, Coricessionalre iad contirited the vidrks:as per their own will afid wish

v - Page3 of 5
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Even if we consider that WRD has not objecled the full length cofferdam COl"Si_fUCliOﬂ for an
argument sake, if somebody like villagers of upstream village or aclivistof environment or other
concemed raises an issue with district administration, NGT, etc. by mentioning that water has
entered into their village$ due lo cofferdam obstruction in MJB at km. 55+350 or unwanted
-damages to thé mangrove plantalichs, etc. who will be responsible? [n the cecént jssue with
NGT regarding similar blocking of water flow across the waterway at km. 37+146 by
constructing full length cofferdam, NHAI was answering at NGT and a ‘Show Cause Nolice' was

issued to'TL of IE. Concessionaire was.not at all affected and not penalized ir.any way.

In view of all the above, Concessionaire’s points denying violafion of concurred methodology is 515
not valid / riot sicceptable arid ‘hefice they have to immediately clear the. additional [éngth of

cofferdam beyond A1 to P5 ‘as proposed by Concessionaire, as per 'the d@ssurance given to

WRD through. NHA! and agreed as per the detaled methodology. Non-compliarice of this

instruction immediately will be viewed seriously and IE will be forced to take action (recommend

to the Authority) as per Clauseé, 13.5 of Concession Agreement for suspension .of the works

undey debate il cmpletion of the wiirks from A1'to PS and clear the waterwayin that potiori

Also, Concessionaire has {a clear entire lengfh of coffecdam on or before North. East monsoon
without fail as per the terms and conditions 'based on which permission of taking up the
construction was given by WRD..

This is for your information and immediate necessary action.

Yours Sincerely,
For LEA Associates Soyth=Asia Pvt. Ltd.,

 (Gurumurthy Venkaldea R

Team Leadercupr SéloyHighwdy Engineer

Copy forwarded to the following for information, please:
1. The Project Directog PIU, NHAI - Chengalpattu. Email: pluchengalpativ@rhal arg,
2. The IndepéndentEngifieés; LEA Assoriates South Asia Put. Lid., New Delhl.

Page 4 of 5
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Work exectited b trhe_Cor)cbs"_s:iq_n;i‘ité in Majot Bridge at k

As o 25.06:2024

m. 55+350
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LA Astariates
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L ; 1amil Mada Fin CAds - 604101
) N froad hv,-nn:i\uu-\,’\‘hn.-\.!.u-uh_»uwwluu
st Mumber U7ARG90L1991PTCO55730

Comarate Mentific

Date: 16.09.2024

N LASAT3EE3/MM_TN/CON/2024/G86
Email: info@splecrhighway.com
info.nh332a@splinfra.com

To

The Authorized Signatory,

M/S SPL ECR Highway Private Limited,

No-24, 1® Floor, Crescent Park Street,

Che nnal-—GOO 017. Tamil Nadu.

Subject: Four Laning of Mugaiyur o Marakkanam seclion of NH-332A from Km 31.000 to
Km. 62.000 (Design Chainage) under Bharatmala Pacyojana Phase-l (Feeder
Routes) on HAM in the Stale of Tamil Nadu (Pa'ckage~ll of Mahabalipuraim £
Puduchermry section) = Violation of approved methodology in constructmg the ’
Major Bridge at km. 554350 — Regarding

Ref.: 1. Concession Agreemeiit Dated 11.05.2022.
2. EE/ABD/F.9/2023 dt. 16.08.2023
3. Our Lr. No.. LASA/73863/MM TN/cowzozs/ozg dt..29.05.2023
4. SEHPL/NH-332A/MMIPZ/PMO/245 dt. 25.12,2023
5. SEHPLINH-BBZAIMM/PZIPMOI427 dt. 05.04.2024

7. OurLr, No. LASN?3863/MM_I NICON/2.0,24./5.31 dt. 25.06.2024
8..0ur Lr. No. LASA/73863/MM_TN/CON(2024/539 di. 04.07.2024
9. SEHPL/NH-332A/MM/P2/PMO/618 df, 12.07.2024
10. Our Lr. No. LASA/73863/MM_TN/CON/2024/566 dt. 15.07.2024
11. SEHPL/NH-332A/MM/P2/PMO/653 dt. 30.07.2024 .
12, Our Lr. No. LASA/73863/MM_TN/CON/2024/615 dt, 07.08.2024
13,:0ur Lr. No. LASAI73863/MM_TN/CON(2024/623 dt. 12.08.2024
4. Our'Lr. No. LASA/73863/MM_TN/CON/20241628 dt. 14.08.2024
15. SEHPL/NH-332A/MM/P2/PMO/688 dt. 21.08.2024 -
“16. Our Lr. No, LASA/73863/MM_TN/CON/2024/646 dt. 25.08.2024 (.
17. SEHPU/NH-332A/MM/P2/PMO/709 dt. 27,08.2024
18. SEHPL/NH-332A/MM/P2IPMOI746 dt. 11.09:2024
Sir,
This is in response o the letter dated 11. 09 2024 under reference (18) cited .above regarding,
Concessionaire’s justification agamst wolahon of consented methodology for the construction

and assurance given during approval obtained from WRD for Major Bridge at km, 55+350.

Page 1of 2
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Al the outsel, IE is not actepting any of the Concessionaire's baseless argunients to uphold
their mistake by constructing the cofferdam in full iength against the concurred methodology for

only 50% at a time. I this regard the cammunication made by [E vide letterdated 26.08.2024
under reference (16) holds good and is valid..

Invigiw of the-above, it is once again advised to clarify why pefial agfion shall not be iniitiated as
bet Clause 12.4.2, Clausé 135 and Schedule-N 5.10:of Goncession, Agreemént 1ill compliance
Ismade,

This js-for your information and necessary-action.

YoursSmcerelyL =
ForLEA Assoclates South Asia Pvi.14d

Tt
JGummu&hy Venkatal
Team'Leader cum Seniyi}

Enci Cofferdam gonstruction 3 as per cqncurred methodorogy 01 Pge.

Copyforwarded fg the following for. Information, please: : s
1. The. Pm;ect Director PIU, NHAI -Chengalpaﬁu.’Emaik luchengalpattu@nhalzorg,
2.. The:Independent Engmz—:err LEAAssadiates South Asia Pt 14d., New Delhi.

. 1 e
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T MAJOR BRIDGE CONSTRUCTION METHODOLOGY, | e

COFFER DAM

v Cofferdam ¢an be defined fis the temporary stracture that is built 1o _kccp the water atvay

from the execution site, so that the structure can be built on the dry surface. .

» Rock-fill cofferdams are better than that of caithen dams. These dams are pr?fcrmd _“'hc“ .
the rock is available easily at the consteuction site. These¢ dais are very previous, to-prevent
water from seeping an impervious membrane 'pfsbil is providc_d in the dam.

» The top level of C(')ﬂ'cl“ dam, s'ho‘uld be above water high tide level for. easy ncéess fmd
exccution pile and all works.

. Filling of coffer dam shoulq be tackle from any one side of the‘brid'g: (AL to P35 side), - N
After completimg that side, we can also fill the ‘OB ‘material from A2 to P6 .Minimugi ‘
access should be provided for Puhlic watertransport... . _

~ The coffer dam was filling from one-éndé with OB niaterial and filling progregsivell; froni

Abe abutment side, i ' ) ) .

After completing tixe.con%tfuctioh activifies the filled OB matc;;int shall be ;efn'ov_e({ for the

.

free flow of water.

'

Four laning of Mugaiyurto Marsklanam Sectiog oFNE-332A fram Km 31,000 ‘ j ]
yur to Margkks of - 1 31.000 0.62.000 ( Deslgn Page o
g:“h;m%;:mm) on Hybrid AtriditMode In the 5(;t=‘9£7|‘$h';lh|idg ( Package -(rbrwgum.npﬁ&?.i gl
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- ﬁ!m!r{; projoct Implomentat
Ay s, vy, Yy, T

W YRYOTTY FETaTEIT
No. A1A, 228, RFallt - WA

No. a1/8A, 2/285,
Medavakkam, chennal, Ch

gwta/Phone : 91-44-2274 015

engnlpattu Diatrict, Tamll
6 §-AT/E-mall : pluchengn

NHAI/11016/06/2022/PIU.CPT/ { sbo

(eress ol g :
National Highways Authority of Ind;a
(Ministry of Rond Transporl and Highways, Qovernment of Incliea)

lon Unit - chongalpatiu

frn, afirearg - 600 73
velachery - Tambaram Main Rond, Salhosapuram
- b4 | 4adu - 600 073.

ipnttu@nhai.org

[ntimation of payment
21% August 2024

Mode - UPC Code:
-[ntimation of

Letter  No.

To
SPL ECR Highways Pvt. Ltd.,
No.24, 1st Floor,
Crescent Park Street,
T.Nagar, Chennai- 600 017

Sub: NHAI, PIU Chengalpattu - Four laning of Mugaiyur to Marak!(anam section of NH-
3324 from Km 31.000 to Km 62.000 under Bharatmala Pariyojana Phase - | (Feeder
Routes) in the State of Tamil Nadu on Hybrid Annuity M
N/06001/02003/TN - Milestone payment Certificate, MPC-02
Payment released - Reg. .

Ref: 1. M/s. LEA Associates South  Asia Pvt  Ltd

LASA/73863/MM_TN/NHAI/2024/117 dt. 02.08.2024
Sir,

Please refer the proposal submitt:

ed towards Payment for the above subject matter.

Payment was released by Head F&A Unit, National Highways Authority of India, RO Chennai

as hereunder:

Amount %

sl | s
No. | : rDescnptlon of ltem

- | Bid Project Cost (Rupees). 792'0000550.

- 10.081%

A 7Phys'ical p'roglesé achieved .a,sv'lg'n 30.,06.2024.

| Il (Second) Payment Milestone ~on Achievement of 10%
B Physical Progress to be Payable as per Clause 234 of CA
| (8%)

Rs. 63,36,00,000

Physical progress required to achieve as per clause 23.4 of
Concession Agreement for releasing of payment milestone

10.00%

Physical Progress Achieved as on 30.06.2024

10.081%

Payment enfitlement to the concessionaire. in this PMS-
02(Final) in Rupees.

Rs. 31,68,00,000

Price Adjustment a‘pplicab}é for 21d Payment Milestone as per
F C1.23.2.3 of concessionaire Agreement (Rupees) (Detailed
Calculation Sheet attached)

Rs. 6,01,92,000

Total payment enfitled to the Concessionaire in this Payment
Milestone-02 (Final) including Price adjustment (Rupees)

Rs. 37,69,92,000

Less previous payment certified amount PMS-02-part
H payment on Account of Atiairbhar Bharat relief measures
in Rupees.

Rs.0

SUBRAHMANYA {.- &%mm by
CHAITHANYA /*CHAITHANYA MAMIDIPUD!

" Date;2024.08.21 1&5X48

MAMIDIPUDI Josse

coaffqra mfav : d?;s 1 6, T22-10 AT, 7§ Rsft - 110075, 0N : §1-11-2507 4100/ 2507 4200 F4RER : hllpi/hvww.hal. govin
wporale Oflice : G-5 & 6, Seclor-10, Dwarka, Nevs Delhi-110075. Phone : 91-11-2507 4100 / 2507 4200 Website : hllp:/Avwv.nhal. qoviin
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National Highways Authority of ndia

Payment entillement to the Concessionaire In this
[ | Payment Milestone - 02 as per Cl. 23.4 of Article 23 (I=G- |  Rs.37,69,92,000
)
J Basic Cost without GST (J=111.12) 33,66,00,000.00
7K Amount withheld towards pending removal of excess
cofferdam from concurred methodology at Km.55+350 3,36,60,000.00
L Basic Cost (J-K) 30,29,40,000.00
M GST @ 18% as per revised GST circular No.3.3.27/2022 dt.
23.12.2022 (K=J*18%) 5,45,29,200.00
N Gross Amount (N=L+M)) 35,74,69,200.00
Deductions
0 Labour welfare Cess @ 1% on bill (M=L*1%) 30.29.400.00
Q TDSIT@2%on "L 60.58.800.00
R Amount withheld for Safety lapses Rs. 0
S Release of amount withheld in the previous bills Rs. 0
T Amount recovered for 50% |E share as per Article 21 of CA 4392 765.00
U Total Deductions (O+P+Q+R-S+T) 1,95,39,765.00
v Net Amount Payable (V=N-U) 33,79,29,435

Released An amount of Rs. 33,79,29,435/- vide UTR No. 000004120820240026915
dated 12.08.2024 through Reserve Bank of India.

, . Yours faithfully,
SUBRAH MANYA Digitally signed by
CHA[TH ANYA :A%R:BT'S:JJ\DB:YA CHAITHANYA
MAMID' PU Dl Date:2024.08.21 18:54:02 +05°30

(M.S. Chaithanya),
Project Director.
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National Highways Authority of India

ool ”\\ {Ministry of Hoad Transport and Highways, Governmant of India)
\3;'\“ SR GRS HFOUFTA HE - TAEYT Project Implementation Unit - Chengalpattu
R MY . G p C 00 073
Sy gl No. a1/0A, 27208, AR - wimor A T, vy, dgar, g P, AfEErg -6

vy T No. 41/8A, 2/2885, Velachery - Tambaram Maln Road, Sathosapuram,
Medavakkam, Chennal, Chengalpattu District, Tamll Nadu - 600 073.

FXW/Phone : 91-44-2278 0159 §-AT/E-mall : pluchengaipattu@nhal.org

NHAI/11014/17/2021/PIU.CPT/ © bo 2 26th March 2024
To,

M/s. SPL ECR Highway Pvt. Ltd.,

No. 24, 1%t Floor, Crescent Park Street,

Chennai - 600 017.

Email: infor@splecrhighway.com

Sub: NHAI - PIU, Chengalpattu - Independent Engineer of Four Laning of
Mamallapuram to Mugaiyur Section of NH-332A from Km. 31.000 to Km.
62.000 (Design Chainage) under Bharatmala Pariyojana Phase - 1 (Feeder
Routes) on HAM mode in the State of Tamil Nadu - Construction activities
inside Odiyur Lake area - Non submission of Methodology and Work
Progress - Reg.

Ref: M/s. LEA Associates South Asia Pvt. Ltd.,, Letter No.
LASA/73863/MM_TN/CON/2024/339, dated 11.03.2024.

Sir,
This has reference to on going Major works across Odiyur Lake towards

construction of Major Bridge at Km. 37+146.

2. 'During various review meetings and Site Inspection, the criticality of Major
Bridge in terms of quantum work, length of structure, construction in Intertidal Zone
environment were reviewed and the Concessionaire was requested to furnish

detailed work program and methodology for taking up of works inside the lake area.

3. Further, please refer NCR raised by Independent Engineer dated 11.03.2024
(enclosed herewith) regarding Construction of working piles without conducting
load test on initial test pile at the location which is not yet close as per the reports
available under Datalake. However, the Concessionaire has commenced the works
at this location without obtaining necessary prior approvals from the lndéﬁendent

Engineer, which is violation of good industries practice under HAM Provisions.

FIIRE FTafed : ft-5 4 6, Faex-10 gavem, 7€ Rl - 110075, O 5 91-11-2507 4100 / 2507 4200 3T : hitp://www.nhai.gov.n
Corporate Office : G-5 & 6, Sector-10, Dwarka, New Delhi-110075. Phone : 91-11-2507 4100 / 2507 4200 Website : http/Mww.nhal.qov.in

R ]
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National Highways Authority of India

‘e Letter No. 1905, dated 16. 10.2023 communicaled the

. Earlier, this office

CRZ Clearance issue for the project by MoEF & CC and requested Independent
oject to furnish compliance report. Concessionaire furnished

Enginecr for the pr
ated 23.11.2023.

ide Letter No. SEHPL/NH-332A/MM/P2/59, d

vanous undertakings v

5. The Concessionaire is well aware of the conditions stipulated by MoEF & CC

while issuing CRZ Clearance for the Bridge. Further as per Clause 5.1.2, the

Concessionaire shall comply with all applicable law and applicable Permits in the

performance of this obligation under its Agreement.

6.  The Construction of Cofferdam in Odiyur Lake is an environmentally sensitive

activity in the Intertidal Zone. Hence, the commencement of works by the

Concessionaire without submission of detailed methodology and work program to

TR UVERTATET. R ey ey
N

the Independent Engineer is not acceptable.

7. In case of any action initiated by Government Agency / Tribunal / Judiciary

Bodies on account of violation of conditions set-forth as a part of clearances jssued

by CRZ of MoEF & CC, the Concessionaire shall be solely responsible for the

consequences including financial implications, please.

Yours faithfully,

Encl.: As above.

(M.S. Chaithanya)
Project Director.

Copy to:
1. Regional Officer, NHAI, Chennai - For kind information.

2. |E, M/s. LEA Associates South Asia Pvt Ltd., New Delhi.
Email; lasa@lasaindia.com

.
_— ey

— ]
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] Letter No: SEHPL/NH-332A/MM/P2/PMO/653 : Date: 30-07-2024

| To

: Executive Englneer,

i Water Resources Department (WRD),

| Lower Pennaiyar Pasin Division,

! Vilupuram District .

! S : : j
i SUB Faur Lanmg of Mugalyur to Marakkanam Section of NH- 332A from Km. 31 000 to 62. OOO (Desngn
Chalnage) (Feeder Routes) ‘on Hybrid Annulty Mode . m the state of Tamllnadu (Package 0] of
Mahaballpuram Puducherry section)- “ Constructlon of ma;or bndge at Km55+350- Regardmg"

Ref 1 Concessmn Agreement dated 11 05. 2022
: - =07 2.NHAI/11014/6/2022/PIU.CPT/696 Dt 17 04:2023 -
i . . . 3.NHAI/2023/DB/IDO-1 Dt 15.05:2023
LT a.NHAI/11015/229/2023/RO Chennai/ 182225/3395 £08.12.2023 '
oA S 5. SEHPL/NH-332A/MM/P2/PMO/245, Dt 25,12.2(
6. SEHPL/NH-332A/MM/P2/PMO/617,‘\ t ] 1.0

5 E
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In the above said work a bridge Is under construction across Ongur river at ¥m
554350 chainage for which concesslonaire has already got design approval from the

Executive Engineer, WRD., Lower Pennalyar Basin Division, Villupuram as per the G.O
(4D) No.50, Water Resources (R2) Department dated 15.06.2022.

In this regard, the Executive Engineer, WRD., Lower Pennaiyar Basin Division,
Villupuram has inspected the work site on 24th July, 2024 and expressed satisfaction
and approval accorded for carrying out the work to next stage safely and strictly follov/

the instructions as mentioned below.

+ For considering Discharge of water due to fidal variation,- the available open
arrangements has been sufficient to meet the river flow and in forth comlng
= d @ monsoon tide variation, the avallable arrangéments’ has not. safficient. Hen;e it .
is requested to do the necessary future opening arrarigéments to free flow of
water with respect to tide vqriation béfore onset of monsoon. '

v

Further the heavy excavating machineries of more numbers should be kept at

site for emergency.

Execm.eﬁ%:ga}? m(D )

wlt e e dma S Lower Pennaiyar-Basin-Divisiof,
Villupuram

6:\2024\DB 2024-2025\NHAI\Inspection Notes.docx
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LEA Assoclates South Asia put, (td,

WS, Santhaithappy Steeef,

Marakkanam, Villupuram Disteier

Tamil Hadu. Pin Cads + 60430

Email: lasamarakkanam®lasalndia com, wieir ley £3
Corporate Identification Number: U7489901 1993PTC055750

S—

NO LASAT 863N IMCTN/NHAI2024/139 Date: 19.09.2024
Email: chenaalpattupiu@qmail.com

The Project director,

National Highways Authority of India,

Project Implementation Unit (HV)} Chengalpattu.

No.41/8A, 2/285, second floor,

Velachery- Tambarm Main Road,

Santhosapuram, Medavakkam,

Chengalpattu District, :

Tamil Nadu. Pin Codé: 600073.

Subject:  Independent Engineer Service for Four Laning of Mugaiyur 1o Marakkanam
section of NH-332A from Km 31.000. to Km 62:000 (Design Chainage) under
Bharatmala Pariyojana Phase-1, (Feeder Routes)on HAM il the State of Tarmil
Nadu(package-ll of Mahabalipurari Puducherry) - Constriction of RHS
Service Road in the approsch of LVUP 4t km. 39+727 - regardirig

Ref: 1. Concession Agresment Dated: 23.12.2022

Dear Sii,

This is fo biing it to Four tiofice -thiat there is a provision of LVUP at km. 39727 as per
Concession Agreeiiient and dccordingly fiie design and drawings of the same were
reviewed, concurred and constriiction alsd staried at site. ' '

Subseque;ﬂy. drawings for the énproaghes of the LVUP have beepy praepairﬁd‘ﬁs per the

minimym réquired approach-engths and they also had been reviewed and concurred. Alsg

to merition that Ship foad is to be constructed from km; 394400 onwards as per the provision
/ i Schedule-B of CA.

In‘anapplication filed by an activist Mr. K. Saravanan.in:South Zofie NGT by stating:that itie
widenjng of the road inside the Odiydr Lake wjl affect the bird e in the Lake and as a
}esulf;?south' Zone NGT had given final orders thiat the Odiyur Lake'shall not be encroached
and if necessary the alignment of ‘the project road shall be changed. Accordingly the
alignment.of the project road had beeir modified.

In this context, it is to highlight that the eonstruction of Slip road from k. 384400 to
*km.39+500 and the entry / exit rampfor a length of 285 o towards Mahabalipuram side frorh
km. 394400 as per Fig. No, 2.1C given'in Page- No. 18 of IRC: SP-84-2019is falling in the
rritory (il km. 394500 on RHS, Therefore, it is not possible to construct the:
ysed on the final verdict of South Zone NGT as stated above. ! ¥

rereE— R . S U
SIA/| AFRICA’| ‘MIDDLE EAST " - vt Sl

B

ol
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9+400 and exit ram
ovide

cting the LVUP to pr
| become null and void/

{ the South Zone

It ie to state that,|without constructing the Slip Road up o km. 3

39+727 on RHS, the purpose of constru

the LVUP location of km.
accessing the village road wil

cafe access lo the road users who are

In this back ground, it is requested to[the. Authority to take. permission 0
oad as stated above to tacilitate the safely of the road users

The atéa of consfruction info the Lake
this is-enclosed with

NGT for construction of Slip R
and to enable the purpose of the. L'VUP coristructed.

portion for this:purpose is estimated about 2648 Sqm. A sketch showing
d for onward subimission to South Zone NGT

this letter for ready reference of the Authority an

to take their permissiO}[ .

This is for your information and necessary action, please.

Thanking you and assuring our best service.

Yours ',Sjnc"e(ely,
For LEA Associgies uth Asia Pvt. Ltd.,

flighway Engineer

N\pn-Setf
.

Encl: Sketch showing the area of construct

jon inside the Odiyur Lake area. :

Copy forwarded to the following for information, please: )
1. The Independent Engineer, LEA Associates South Asia Pvt. Ltd., New Delhi

2. The Authorised Representative, SPL ECR Highway Pvt. Ltd., Chennai

page 20f 2
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LEA Associates south Asia Put. Ltd.

A O 952/16, Santhaithoppu Street,

t i 4 t 'T Marakkanam, Villupuram District

L . 7‘— N & y Tamil Nadu. Pin Code - 604303
—/ Lﬁ

- i"" Emall: I‘)sanmmkk.mmn@Insaindia,(om, www.lea.ca
Corporate Identification Number: U74899011993PTC055750

No: LASA/73863/MM_TN/NHAI/2024/143 Date: 09.10.2024

Email: chengalgatlugiu@gmail,com
To

The Project director,
National Highways Authority of India,
Project Implementation Unit (PIU), Chengalpattu.
No.41/8A, 2/285, Second Floor,
Velachery- Tambarm Main Road,
Santhosapuram, Medavakkam,
Chengalpattu District,
Tamil Nadu. Pin Code: 600073.

Subject: Four Laning of Mugaiyur to Marakkanam section of NH-332A from Km 31.000 to
Km. 62.000 (Design Chainage) under Bharatmala Pariyojana Phase-| (Feeder
Routes) on Hybrid Annuity Mode in the State of Tamil Nadu (Package-Il of
Mahabalipuram Puducherry section) — Detailed report and action taken details
for violation of the construction activity at Major Bridge at km. 55+350 by
Concessionaire — regarding.

Ref: 1. CRZ clearance order F.No. 11-17/2019-1A-1 dt. 23.10.2020
2. Concession Agreement Dated: 11.05.2022
3. LASA/73863/MM_TN/CON/2023/079 dt. 29.05.2023
4. SEHPUNH-332A!MM/P2/PMOIZ45 dt. 25.12.2023
5. .SEHPUNH-BSZA/MM/PZ/PMOMZ? dt. 05.04.2024
6. SEHPL/NH-332A/MM/P2/PMO/514 dt. 18.06.2024
7. LASA/?3863/MM_TN/GON/2024/531 dt. 25.06.2024
8. LASAI73863/MM_TNICON120241539 dt. 04.07.2024
9. SEHPL/NH-332A/MM/P2/PMO/618 dt. 12.07.2024
10. LASA/73863/MM_TN/CON/2024/566 dt. 15.07.2024
11. SEHPUNH-332A/MM/P2/PMO/653 dt. 30.07.2024
12. LASA/73863/MM_TN/CON/2024/615 dated 07.08.2024
13. LASA/73863/MM_TN/CON/2024/623 dated 12.08.2024
14, LASAIT 3863/MM_TN/CON/2024/628 dated 14.08.2024
15. SEHPL/NH-332A/MM/P2/PMO/688 dt. 21.08.2024
16, LASA/73863/MM_TN/CON/2024/646 dt. 26.08.2024 .
17. SEHPL/NH-332A/MM/P2/PMO/709 dt. 27,08.2024
18. NHAI/1 1014/17/2024/P|U.CPT/1695 dt. 04.09.2024
19, SEHPL/NH-332A/MM/P2/PMO/746 dt. 11.09.2024
20. LASA/73863/MM_TN/CON/2024/688 dt. 16.09.2024
21. NHAI/11022/04/2023/PIU.CPT/1928 dt. 26.09.2024
22 SEHPUNH-332A/MM/P2/PMQ/791 dt. 03.10.2024

Dear. Sir,

This is fo bring it to the attention of the Authority that the detailed report and action taken

@ Scanned with OKEN Scanner
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National Highways Authority of India (NHAI) had obtained clearance for the project from
Mugaiyur to Marakkanam (Pkg Il) of ECR from Ministry of Environment, Forest and Climate
Change and Government of India (GOI) vide File No. 11-37/2019-IA-lll dated 23.10.2020
under reference (1) based on the recommendation of Tamil Nadu Coastal Zone
Management Authority (TNCZMA)'s Lr. No. 9909/EC-3/2019-1 dated 26.06.2019.

This project has been awarded to M/S. SPL ECR Highway Pvt. Ltd. through a Concession
Agreement dated 11.05.2022 under reference (2). NHAI had obtained approval of GAD for
the Major Bridge at km. 55+350 from WRD and the same had been communicated to the
Concessionaire through IE vide letter dated 29.05.2023 under reference (3). Based on the
approval, Concessionaire had submitted the drawings etc. to WRD for obtaining enter upon
permission and to commence construction with an assurance that they will take up the
construction activity initially for a length of 50% of the waterway across the river and the rest
will be taken up by clearing the already dumped material vide their letter dated 25.12.2023

under reference (4). It is also assured that the entire waterway area will be cleared within a
month once the construction of the bridge is completed.

Concessionaire had submitted a detailed methodology vide letter dated 05.04.2024 under
reference (5) which was reviewed and observations were communicated for compliance by
[E. Concessionaire had submitted the revised methodology vide their letter dated 18.06.2024

under reference (6). The same was reviewed and concurred with certain modifications by IE
vide letter dated 25.06.2024 under reference (7).

When Concessionaire violated the concurred methodology as stated above and proceeding
with the construction of the cofferdam beyond accepted limit, IE duly communicated the
matter of violation with an instruction to remove the excess length of cofferdam constructed
immediately vide letter dated 04.07,2024 under reference (8). Concessionaire had defended
their action of constructing cofferdam for full length and approached EE-WRD on their own
and submitted the inspection notes of EE-WRD vide letters dated 12.07.2024 and
30.07.2024 under references (9) and (14) respectively stating that EE-WRD gave them a
clean chit for proceeding further which was objected and responded by |E after careful study
of the notes with an instruction for immediate removal of excess length of cofferdam
constructed and severe warning that non-compliance of the instruction will force IE to take
action as per Clause 13.5 of CA for suspension of works vide letter dated 15.07.2024 and

07.08.2024 under referenc 0) and (15) respectively.

Page 2 of S
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neantime, Concengionaire’s Payment Milestone Bill Mo, 02 was processed with a
recommendation of holding an amount of Ro. 3,36,60,000/- (107 of the basic cost payable
to the Concessionaire) was withheld against Concessionaire's such violation of construction
methodology and their adamant nature of non-removal of excess length of cofferdam
constructed by the Authority based on IE's recommendation. Concessionaire had requested
the Authority to release the withheld amount stafing that he had not violated anything vide
letter date 27.03.2024 under reference (20), Authority had responded in detail about his
violations and replied with a warning to remove the additional length of cofferdam otherwise
Concessionaire's Performance Security Bank Guarantee may be encashed vide lefter dated

04.08.2024 under reference (21).

By observing that the Concessionaire did not relent and proceeded with their activities
unabated and was continuing the viorks in the excess constructed cofferdam portion, IE

wirote further letters also for immediate removal of excess length of cofferdam constructed
vide letters date 12.08.2024 and 14.08.2024 under references (16) and (17). Concessionaire
v/as defending their violation of construction methodology vide letters dated 21.08.2024 and
11.09.2024 under references (18) and (22) respectively which were rejected by IE vide
letters dated 26.08.2024 and 16.09.2024 under references (19) and (23) respectively and
strictly instructed the Concessionaire to immediately remove the excess length of cofferdam
constructed otherwise actions wiill be taken as per Clauses 12.4.2, 13.5 and Schedule-N
Clause 5.10 of CA.

In this situation, Mr. K. Saravanan, an activist working for coastal regions had filed an
application in South Zone NGT against the unauthorized construction of cofferdam by the
Concessionaire by including the Authority (NHAI) as second respondent. On receiving this,
PD, NHAI had immediately issued a letter fo the Concessionaire and IE regarding this vide
letter dated 26.09.2024 under reference (24). On receipt of this letter and due to continuous
instructions of IE, Concessionaire had removed the excess length of cofferdam constructed

in the Major Bridge at km. 55+350 and submitted a letter stating that they have removed the
cofferdam constructed from P6 to A2 with photos in this effect dated 03.10.2024 under

reference (26).

It is to put in record that IE put all out efforts to educate the Concessionaire regarding
violation of the concurred methodology and sufficient guidance and warnings were given at
naire’s violation also. '

Page 3 of 5
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In this context, the work done by the Concessionaire in the Major Bridge in the additional

cofferdam constructed area as on 30.09.2024 is listed out hereunder for records

7N51'; ] Lt;(’:'izl;r: Pilc: CP::I:S Piers Pier Caps Girders | Pedestals
1| Al 10/10 - - - 4(A1P1)
1 1 1 4(P1P2) | 8Nosin
2 P1 6/6 progress
1 1 1 4(P2P3) | 8Nosin
3 P2 6/6 proigress
1 T 1 4(P3 P4) :
4 P3 6/6
5 P4 6/6 1 1 1 4(P4 P5)
6 P5 6/6 1 1 1 3(P5 P6)
7 P6 6/6 1 1 Rf{i“;‘f’;‘;f;i”t )
8 P7 6/6 1 1 1 -
9 P8 6/6 1 1 1 "
10 P9 6/6 T | 1 1 n
11 P10 6/6 1 1 1 ~
12 A2 10/10 0 0 - i
TOTAL | so/s0 | 10/12 | 10/12 9/12 23744

Itis to state that the petitioner had raised the following three issues before South Zone NGT:

i, Cofferdam construction for full width instead of 50% width of Yedayanthittu estuary.
ii.-  Construction of road by means of road in between the adjacent bridges (Major Bridge
at km. 55+350 and Minor Bridge at km. 55+813) instead of constructing bridge for full
width of Yedayanthittu estuary.
ii. Damage of mangrove plantations in Yedayanthittu estuary.

The clarifications against the above issues are being given briefly:
i Cofferdam construction for full width instead of 50% width of Yedayanthittu

estuary:
1) As explained in detail above, the cofferdam constructed beyond 50 of the width of
emoved at present. .

Pagedof 5
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2) Further to this, the existing bridge is having ncs o
whereas the pridge proposed under {n€ i

arrangement thus having more clzarance

ii.  Construction of road by means of road in between the adjacent bridges:

1) Existing ECR is also with the rozd constructed in between two bridges which is
there for many years had not caused any issue for the fres flow of water and
hence the applicant’s apprehensicn need not be an issus.

2) Moreover, the plan and profile of the proposed project has bsen submitteg o
Coastal Zone Management Autherity / Coastal Regulatory Zone with the road
construction in between the two bridges and obtained approval. Hence, there isno

violation of any rules of CZIMP / CRZ

iii. Damage to mangrove plantations in Yedayanthittu estuary:

This was already anticipated and the CRZ approval obtained with the followvang

assurances

1) 5 times the plantations damaged due to the project zctivities will be replantsd.

2) Other then this, 2 separale zarea will be developed under afforeststion of
mangrove plantations is considered in the project and the Autherity had already
deposited the required money for that to the concerned authority. -

As the applicant’s point about the mangrove plantafions damage due 1o the project activities

is already taken care by the NHAI, this is also not an issue.

Hope, this suffices the requirement of the Authority in terms of furnishing a detailed report

along with action taken details in this issue.

Thanking you and assuring you of our best services.

Yours Sincerely,
For LEA Associates S

(Gurumurthy Venkatara
Team Leader cum Senior Highway Engineer

Encl: Concessionaire’s letter declaring the removal of 50 % cofferdam with photos.
Copy forwarded to the following for information please: S .

1, The Regional Officer, NHAL, Chennai
2. The Independent Engineer, LEA Associates South Asia Pvt. Ltd.. New Delhi

PageSof S
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DUFONE THE NATIONAL
QREEN TRIBUNAL
AOUTHERN ZONE,

CHENNAI
Application No.273.0f 2024
(82)

K. Saravanan a/o kaainathan

Agoed about 37 years
30, ururkuppam, Dosant
Nagar, Chennal = 90

- Applicant

Vs

1. Tamil Nadu Coastal Zono
Management Authority

By Its Member Secrotary

1, Jennis Road, Panagal
Bullding

Ground Floor, Saldapet,
Chennal - 600 015

2. The National Highways
Authority of IndlaRep by its
Project DirectorSri Bala]l
Towers, 64-28, Butt Road,
near kathlpara JunctionSouth
Phase, SP Industrlal Estate
Area, Parangl malal

Gulindy, Chennal, Tamil Nadu

- 600016
- Respondents

INDEX TO
TYPEDSET

filed by the 2™
Respondent

Mrs S.R.Sumathy
Counsel for 1st Respondent
G3, Singapore Plaza, /
No.164, Linghi Chetty Street,
Chennal - 600001
(M) 9443326242

sumy85@yahoo.com
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